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A.P.POLLUTION CONTROL APPCB 
REGIONAL OFFICE: KAKINADA 

 

ACTION TAKEN REPORT IN THE MATTER OF – HON’BLE NGT, CHENNAI 

ORDER DT. 19.03.2023 IN O.A. NO. 33 OF 2023 (SZ) IN THE MATTERS OF 

AGAINST M/S.ANDHRA PAPER LIMITED, SRIRAM NAGAR, 

RAJAMAHENDRAVARAM, EAST GODAVARI DISTRICT ALLEGING AIR & 

WATER POLLUTION RESULTING HEALTH HAZARDOUS TO THE 

COMPLAINANT SRI NUKATATI RAJASEKHAR  & SRI MARRI PUSHPARAJ, 

KOTILINGALAPETA, RAJAMAHEDRAVARAM, EAST GODAVARI DISTRICT:  

I. Preamble 

The Hon’ble National Green Tribunal (NGT), Principle Bench, New Delhi 

registered a case on the letter petition received from Sri Nukatati Rajasekhar & Sri 

Marri Pushparaj, Kotilingalapeta, Rajamahedravaram, East Godavari District in 

Original Application No.33 of 2023 (SZ). Annexure - I 

The applicant prayed in it’s Interim Prayer in O.A.No.33, dated 19.03.2023 to 

Direct the Union Ministry of Environment, Forest & CC, Central Pollution Control 

Board (CPCB) and Andhra Pradesh Pollution Control APPCB to close down the 

Respondent Unit for continuous violations and non-compliance of conditions of 

Environment Clearance, Consent for Operation and Directions issued by Andhra 

Pradesh Pollution Control APPCB vide its order 10.7.2015, 27.7.2015, 30.1.2017 

and 19.9.2017 etc.  

The Hon’ble Tribunal considered the prayer of O.A.No.33 of 2023 and directed as 

follows:  

2. The learned counsel appearing for the applicant requested that since the 

industry is highly polluting, the Central Pollution Control CPCB (CPCB) can 

inspect and file a report in this regard. Therefore, we direct the CPCB to inspect 

the premises and file a detailed report in relevance to the allegations made by the 

applicant. 

Accordingly, the Central Pollution Control CPCB (CPCB) inspected 

M/s.Andhra Paper Limited and filed a report.  

Subsequently, the Hon’ble Tribunal in its Original Application No.33 of 2023(SZ), 

Dt.01.12.2023 directed the report of the Andhra Pradesh Pollution Control APPCB 

is yet to be filed. 

 

List for further consideration on 09.03.2026. 

 

The Order copy enclosed as Annexure – II. 
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Background: 

M/s Andhra Paper Mills Limited is an integrated wood-based Pulp and paper 

manufacturing industry commissioned in the year 1964 in the name of M/s Andhra 

Pradesh Paper Mills Limited at Rajamahendravaram, East Godavari District, 

Andhra Pradesh. In 2011, the company was acquired by the United States based 

International Paper Machine and in 2013 it was renamed as M/s International 

Paper APPM Ltd. In 2019, it was acquired by M/s West Coast Paper Mills Ltd and 

renamed as M/s Andhra Paper Mills Limited in January 2020. 

The industry has obtained EC for modernization cum expansion of pulp and paper 

mill and CPP in the year 31.01.2005 to increase the Pulp & Paper mill production 

from 280 TPD to 500 TPD and 285 TPD to 330 TPD respectively and CPP from 

31 MW to 34 MW. Annexure – III. 

Subsequently, the unit obtained Environmental Clearance on 26.02.2010 from 

SEIAA for enhancement of Paper from 330 TPD to 593 TPD by installing 

additional paper machine of 87000 TPA and Coal Based Power plant from 34 MW 

to 46 MW. The unit further obtained Environment Clearance for enhancement of 

pulp production under category – A from MoEF&CC on 06.03.2014 from 550 TPD 

to 650 TPD. Subsequently the same Environment Clearance amended on 

12.12.2014 for annualized pulp quantity from 1,75,000 TPA to 2,27,500 TPA (500 

TPD to 650 TPD) assuming 350 days of operation. Annexure –IV & Annexure -

V. 

M/s.Andhra Paper Limited (Formerly International Paper APPM Limited), Unit: 

Rajahmundry, Sriramnagar, Rajamahendravaram, East Godavari District is 

having total area of 198.09 Acres (Including Plant & Colony) in which Built-up 

area 33.40 Acres (Including Plant & Colony), Greenbelt area is 65.0 Acres and 

the surroundings of the unit as follows: East:  Rajahmundry to Seethanagaram 

Road, West: River Godavari North: Petrol bunk and Road followed by Residential 

/ commercial establishments and South: Road followed by Residential/commercial 

establishments. 

The industry has valid CFO & HWA issued dt 30.07.2023 for period up to 

30.06.2028 with the following capacities. Annexure -VI 

Sl. 
No 

Name of the Products 
and By-products 

As per Existing 
CTO order dated 

03.07.2023 

1. 1 Paper 2,07,550 TPA 

2. 2 Pulp 2,00,000 TPA 

3. 3 Captive Power 46 MW 

4. 4 Paper sheets (A4 
Sheeter) 

267 TPD 
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The industry has obtained CFE order 361/APPCB/CFE-KKD/HO/2012 for 

PCC production dated 10.03.2022  and  CFO : APPCB/VSP/RJY/361/HO/CTO/ 

2010 Dt. 29/08/2023. 

Water consumption and effluent generation: 

River Godavari is the source of water for process and domestic consumption. 

Flow meter is provided at the raw water intake. The industry permitted water 

consumption is 43,612 KLD and the permitted waste water generation is 34,414 

KLD. Against the permitted water consumption, the average water consumption 

since April 2023 is 34,865 KLD and the average waste water generation since 

April 2023 is 29341 KLD.  

The industry has installed Effluent Treatment Plant (ETP) of capacity 45,000 KLD 

consisting of primary clarifiers, aeration tanks, secondary clarifiers and tertiary 

clarifiers for treatment of effluent through activated sludge process. The capacity of 

the ETP is adequate for treating 29341 KLD of effluent generated from integrated 

pulp and paper manufacturing process. The effluent generated in the industry is 

segregated and treated in two streams (Stream 1 & 2) and the sludge generated 

from ETP is treated in the dedicated sludge handling stream (Stream -3) 

The excess treated effluent after reuse is discharged to lagoons at Turuplanka 

island through pipeline by pumping as per the disposal method permitted in the 

Consent to Operate. Turuplanka island is a sand shola island in the middle of River 

Godavari located 5 kms upstream of the industry and intake of raw water to the 

industry. 

The industry is maintaining online real time monitoring system for monitoring of 

Flow, pH, TSS, BOD and COD along with web camera facilities as per the directions 

of CPCB. The industry connected Online effluent quality monitoring system to 

APPCB & CPCB websites.  

The APPCB has been collecting the treated effluent being disposed into Sand 

Shoals of Thurpulanka by M/s. Andhra Paper Limited on monthly basis. The 

APPCB has been issuing notices to the industry, whenever, the treated effluent is 

not meeting the APPCB's discharge standards for rectifying the same. A 

tabulation of samples collected from M/s. Andhra Paper Limited from January, 

2023 to December, 2025 is as follows: 

 

S. 

No. 

Date of 

Sample 

Collection 

Point of Sample 

Collection 

PARAMETERS 

pH 
TSS TDS COD BO

D 
0 & 
G 

AOX 

1. 31.01.2023 Outlet of ETP 7.86 23 1460 124 26 <1.0 -- 
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2. 14.02.2023 Outlet of ETP 7.86 35 1520 148 34 <1.0 -- 

3. 02.03.2023 Outlet of ETP 7.63 20 1272 96 20 <1.0 -- 

4. 20.04.2023 Outlet of ETP 
7.28 

22 784 76 16 <1.0 -- 

5. 02.05.2023 Outlet of ETP 7.40 23 1520 112 22 <1.0 -- 

6. 17.06.2023 Outlet of ETP 7.85 17 1628 132 26 <1.0 0.46 

7. 12.07.2023 Outlet of ETP 7.61 12 1784 128 25 <1.0 --- 

8. 25.08.2023 Outlet of ETP 7.43 27 1360 128 26 <1.0 --- 

9. 07.09.2023 Outlet of ETP 7.42 13 1492 104 21 <1.0 --- 

10. 18.10.2023 Outlet of ETP 7.68 21 1404 88 20 <1.0 0.39 

11. 08.11.2023 Outlet of ETP 7.63 19 1320 84 20 <1.0 0.971 

12. 19.12.2023 Outlet of ETP 7.65 18 1852 96 21 <1.0 -- 

13. 12.01.2024 Outlet of ETP 7.90 37 984 168 42 <1.0 -- 

14. 10.02.2024 Outlet of ETP 7.88 23 1852 148 34 <1.0 -- 

15.    .03.2024 Outlet of ETP Water samples not collected due to Plant shutdown 

16.  .04.2024 Outlet of ETP Water samples not collected due to Plant shutdown 

17. 09.05.2024 Outlet of ETP 6.79 14 1252 128 26 <1.0 -- 

18. 28.06.2024 Outlet of ETP 7.18 22 1512 136 38 <1.0 --- 

19. 22.07.2024 Outlet of ETP 8.09 40 1432 120 28 <1.0 -- 

20. 08.08.2024 Outlet of ETP 7.03 35 1212 112 26 <1.0 0.422 

21. 18.09.2024 Outlet of ETP 8.09 32 1072 88 20 <1.0 -- 

22. 23.10.2024 Outlet of ETP 7.05 58 1180 104 42 2.2 -- 

23. 29.11.2024 Outlet of ETP 7.01 40 1100 80 26 <1.0 -- 

24. 27.12.2024 Outlet of ETP 7.13 17 1632 128 36 4 -- 

25. 21.01.2025 Outlet of ETP 7.36 27 628 28 12 6 -- 

26. 20.02.2025 Outlet of ETP 7.14 29 1184 44 12 8 -- 

27. 21.03.2025 Outlet of ETP 8.19 24 1604 116 30 8 -- 

28. 07.04.2025 Outlet of ETP 7.34 20 1368 72 18 8 -- 

29. 14.05.2025 Outlet of ETP 7.68 23 1420 112 36 8 -- 

30. 12.06.2025 Outlet of ETP 7.40 18 1174 108 28 -- -- 

31. 02.07.2025 Outlet of ETP Water samples not collected due to Plant shutdown 

32. 19.08.2025 Outlet of ETP 7.55 12 1216 172 60 1.2 -- 

33. 13.09.2025 Outlet of ETP 7.51 24 1392 36 12 -- -- 

34. 10.10.2025 Outlet of ETP 7.72 21 1104 60 24 <1.0 -- 

35. 14.11.2025 Outlet of ETP 7.64 11 816 64 24 <1.0 -- 

36. 30.12.2025 Outlet of ETP 7.31 42 1312 140 93 -- -- 

CONSENT DISCHARGE 

STANDARDS 

6.5 to 

8.5 

 

100 

 

-- 

 

250 

 

30 

 

10 

1 

Kg/Ton 
of paper 
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Air Pollution Sources and Control Equipment status:  

The industry is having two Rotary Lime Kilns (RKL) of capacity 100 TPD (RKL-1) 

and 160 TPD (RKL-2) to regenerate lime from lime mud to produce White liquor for 

use in digester. Furnace oil is used as fuel. The Electro Static Precipitators are 

provided at RLK-1 and RLK-2 for control of particulate matter emission followed by 

individual stacks of height 60 m, respectively. 

The industry has a recovery boiler of 1300 TPD, provided with Elector Static 

Precipitators for control of particulate matter emission followed by stack of height 90 

m. The coal fired boiler of 105 TPH is provided with Elector Static Precipitators 

followed by stack of height 65 m.  

The industry has installed online Continuous Emission Monitoring System to all the 

stacks and are connected to APPCB & CPCB website. 

Fugitive emission sources and control measures: 

i. Dust extraction systems such as closed conveyers and water sprinklers are 

provided at coal storage yard. Part of coal was stored in the sheds and coal 

stored in the open yard were covered with tarpaulins.  

ii. Wood chipping yard is provided with closed conveyers, suction ducts and 

cyclones for collection of dust.  Dust extraction Scrubber installed for the 

chippers to control fugitive wood dust.  

Greenbelt: 

As per the consent conditions, the industry has to develop 33% of the total 

land area as greenbelt to mitigate effects of fugitive emissions. As per the 

records furnished by the industry during inspection, total plant area is 

198.09 acres and out of this, 65 acres is developed as green belt. 32.8% of 

the area is developed as greenbelt as against 33% of the required area. 

Solid Waste Disposal: 

The hazardous and non-hazardous waste generated in the industry are 

segregated and stored in the designated locations with proper labelling and 

platforms. Since April 2023 22,972.7 Tons of hazardous waste was generated 

and 18,852.9 Tons of waste such as ETP sludge, used lubricated oil, container 

liners, chemical containing residues, oil sludge and waste lime cake were 

disposed through authorized dealers. 4,119.8 Tons of waste such as ETP sludge, 

used lubricated oil, spent ion exchange resign, contaminated cotton/cleaning 

material were disposed in the boilers along with the fuel complying the consent 

conditions.  
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Odour Sources and Control Measures  

Non condensable gases (NCG) are main source of fugitive emissions from pulp 

manufacturing and black liquor evaporation process leading to odour.  

The industry has implemented following system to control non condensable gases 

emission and odour:  

1. Low Volume High Concentrated (LVHC) NCG Incineration System.  

2. High Concentrated Low Volume (HVLC) NCG Incineration System.  

3. Foul Condensate treatment system 

The gases collected from the LVHC Treatment System are routed through 

existing Rotary Lime Kilns for incineration. The gases collected from the HCLV 

Treatment System are routed through existing Recovery Boiler for incineration. 

The foul condensate generated from LVHC, HCLV and seal pit foul stream are 

treated with hydrogen peroxide and further treated in the ETP along with the 

process effluent. Hard Piping System is provided for collection and treatment of 

foul streams with hydrogen peroxide. 

The compliance status of the unit for the non complied conditions of 

Environmental Clearance order dt.06.03.2014, (as on 29.11.2021 as per the 

compliance status submitted to the MoEF&CC by the industry):  

 

Conditions of MoEF Violation/compliance by Unit 

General Condition (iv) of EC 
Industrial waste water shall be 
properly collected, treated so as 
to conform to the standards 
prescribed under GSR 422 (E) 
dated 19th May, 1993 and 31st 
December, 1993 or amended 
from time to time. The treated 
wastewater shall be utilized for 
plantation purpose. 

The APPCB has been collecting the treated 
effluent being disposed into Sand Shoals of 
Thurupulanka by M/s. Andhra Paper Limited 
on monthly basis. As per the analysis reports 
of the samples collected from January, 2023 
to December, 2025, the APPCB has been 
issuing notices to the industry, whenever, the 
treated effluent is not meeting the APPCB's 
discharge standards for rectifying the same.  

Specific Conditions:  

ii. The project authority shall 
install multi cyclones, wet 
scrubbers with boilers to achieve 
the particulate emission below 50 
mg/Nm3. The emissions from 
chemical recovery section shall 
be controlled through primary and 
secondary venture scrubbers. 

 

The unit has provided ESP as Air Pollution 
Control Equipment to the 105 TPH coal fired 
boiler, 1300 TPD Recovery Boiler, 100 TPD 
& 160 TPD Rotary Lime Kiln – I & II 
respectively. 

Recovery Boiler 

- 4  

ESP –3 

no’s 

Total: 

3+3+5 = 11 

fields 

Coal Fired 

Boiler - 6  

ESP -1 

No 

Total: 3 

fields  

Rotary lime kilns ESP -1 Total: 2 

Page 6 of 178



 

 
 

- 1  No fields 

Rotary lime kilns 

- 2  

ESP -1 

No 

Total: 3 

fields 

It is also further submitted that the industry 
has installed online Continuous Emission 
Monitoring System to all the stacks and are 
connected to APPCB & CPCB website 

iv. In case of treatment process 
disturbances/failure of pollution 
control equipment adopted by the 
unit, the respective unit shall be 
shut down and shall not be 
restarted until the control 
measures are rectified to achieve 
the desired efficiency. 

Industry informed that, there are sufficient 

back up processes in the event of any 

disturbances failure of the pollution control 

equipment. Emergency storage buffer tank 

for effluents provided.   

 

xi. The company shall develop 
green belt in 33% of the total land 
as per the CPCB guidelines to 
mitigate the effect of fugitive 
emissions. 

The unit has developed 65.0 Acers of 
greenbelt including Plant & Colony which is 
32.8% of total area. 

xv. All the commitments made to 
the public during the Public 
Hearing Consultation held on 
21.9.2011 shall be satisfactorily 
implemented and a separate 
budget for implementing the 
same shall be allocated and 
information submitted to the 
Ministry’s Regional Office at 
Banglore. 

Industry reported the following:  

Implementation of Commitments made 

during public hearing dated 21.09.2011:  

1)  Drinking water supply to surrounding 

Communities of Kotilingalapeta, 

Mallayapeta, Ananda Nagar etc. 

Safe Drinking Water supply through closed 

pipe line with various user tap points in 

kotilingalapet has provided. There are twenty 

(20) user tap points were arranged in 

kotilingalapet at various locations for 

residential use. Which includes Kailash 

Bhoomi, Shivalayam & Vedhapatsala also. 

Apart from Kotilingalapeta, Andhra Paper 

has been supplying Safe Drinking Water to 

surrounding villages of Mallaiahpeta, 

Katheru, Anand Nagar by closed pipe line.  

2) Katheru Village:  

 

Permeant Drinking water supply with 300 M3 

capacity storage tank along with close pipe 

line from factory. 

 

3) Kadiyam Village:  

 

Construction of water sump & pipeline for 

safe drinking water supply.  
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4) Qualified local people be given priority in 

employment opportunities: 

95% of employees working in Andhra Paper 

Ltd., belong to local area only. This clearly 

indicate Andhra Paper vision & responsible 

care. It was certified by Dy. Commissioner 

Of Labour letter dated 11.01.2022.  

On 01.12.2011, Andhra paper has given 

employment to 19 people from 

Kotilingalapeta as committed in Public 

hearing. Another 14 persons already rolls.   

 

APPCB has issued Closure Order on 10.07.2015 and subsequent directions 

issued on 27.07.2015, the compliance status of the directions as follows: 

Annexure –VII & Annexure - VIII 

Directions Compliance  

The industry shall undertake 
study of alternative discharge 
option perfectly into sea directly 
and feasibility by 31.12.2015. The 
industry shall furnish lease 
agreement for renewal of 
Turpulanka and sad shoals in the 
river Godavari till the alternative 
discharge is taken up. 

The industry has not renewed the lease 
permission of sand shoals from the 
Government of Andhra Pradesh. The same 
is under process. 

Status is given below:  

Commissioner of Industries, Government of 
A. P          recommended the lease proposal 
to Principal Secretary of Industries and 
commerce, Government of A.P vide Lr. No 
:29/1/2014/14744, dated 29/11/2014 subject 
to 10 % of present market value as lease 
amount with provision for enhancement of 
lease amount in a block period of 5 years.   

Based on above study report Not 
submitted comprehensive action 
plan shall be submit within four 
months of completion of study. 

A meeting was conducted under the 
Chairmanship of the District Collector, Eat 
Godavari on 02.07.2022 and the District 
Collector directed the industry to identify a 
professional agency for feasibility study to 
explore the alternative option for discharge 
of treated industry effluent directly into Sea.  

The above study report shall 
incorporate following issues: 

● Explore feasibility of drains 
closer to the mill which area 
already discharging in to the 
sea.   

● Join the scheme if APIIC/ 
other government body lays 
out dedicated effluents 
conveyance to sea.   

● Work with other industries / 
Municipal corporation for a 

 

 

Submitted the recommendations of the 
feasibility study carried out in consultation 
with M/s.CII Triveni water Institute, New 
Delhi. However, action plan for alternate 
disposal mode of treated waste water along 
with treated sullage of Rajamhandaravaram 
not yet finalized.  
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pipeline up to dedicated drain / 
discharge post drinking water 
intake point of RMC.   

● Work with NEERI in upgrading 
the Turpulanka sand shoals 
lagoons for further polishing 

 

 

 

M/s. Andhra Paper Limited engaged NEERI 
for Performance evaluation of ETP including 
disposal system study. As per the NEERI 
2016 report, Way back in 1969 APPM took a 
unique initiative for installing Land Treatment 
System for its wastewater treatment i.e., 
Effluent Treatment Plant (ETP). Further 
modifications regarding ETP was initiated in 
1985 construction of primary treatment, 
followed by construction of secondary 
treatment in 1991 and construction of 
reclamation plant in 1994, reuse of paper 
machines back water, construction of rotary 
lime kiln-1 for lime sludge reburning in 1997, 
construction of diffused aerators in place of 
surface aerators for better oxygen absorption 
in 2006, and construction of rotary lime kiln-2 
for lime sludge reburning in 2006. 

Regarding odour problems the 
foul condensate collection and 
treatment shall be commissioned 
by August 2015. 

Non condensable gases (NCG) are main 
source of fugitive emissions from pulp 
manufacturing and black liquor evaporation 
process leading to odour.  

The industry has implemented following 
system to control non condensable gases 
emission and odour:  

1. Low Volume High Concentrated 
(LVHC) NCG Incineration System.  

2. High Concentrated Low Volume 
(HVLC) NCG Incineration System.  

3. Foul Condensate treatment system 

The gases collected from the LVHC 
Treatment System are routed through 
existing Rotary Lime Kilns for incineration. 
The gases collected from the HCLV 
Treatment System are routed through 
existing Recovery Boiler for incineration. The 
foul condensate generated from LVHC, 
HCLV and seal pit foul stream are treated 
with hydrogen peroxide and further treated in 
the ETP along with the process effluent. 
Hard Piping System is provided for collection 
and treatment of foul streams with hydrogen 
peroxide. 
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Compliance status of directions stipulated in Task Force, Vijayawada 
vide order dt. 15.03.2024. The details of the directions issued and the 
compliance is as follows: 

Directions order dt.15.03.2024 Compliance  

1. The lease agreement of discharge of 
treated effluent to lagoons at 
Turuplanka island was expired in 1999 
and yet to be renewed. The industry 
shall immediately renew the lease 
agreement for discharge of treated 
effluent to lagoons at Turupulanka 
sand shallows of River Godavari 

Not complied.  

The industry representative informed 
that the lease agreement process with 
A.P. Land Administration is ongoing, 
and they are following up the matter. 
Also, the unit representative informed 
that lease was principally approved for 
33 years (2009–2042) and annual 
lease rentals are being paid to the 
Tahsildar, Rajahmundry Urban 
regularly by them. Copy enclosed as 
Annexure – XI.   

2. The industry shall immediately stop 
discharging the treated or untreated 
wastewater into the Turpulanka sand 
shallows of River Godavari for a period 
of one month until 25th March, 2024. 

The industry was under maintenance 

from 19th Feb to 26th March, 2024, 

during which preventive maintenance 

of all equipment, including ESPs, NCG 

systems, and ETP units, was carried 

out. Major ETP components like 

clarifiers, aeration tanks, sludge press, 

and drier were overhauled to enhance 

performance. Minimal wash water 

generated during this period was stored 

in the buffer lagoon, and flow meter 

readings confirm no discharge to 

Turupulanka sand shallows up to 25th 

March, 2024. 

3. The industry shall expedite installation 
of Jet aerators in aeration tank by 
replacing diffuser membrane system by 
30.04.2024 

The industry has installed Jet Aerators 

of 8 Nos in Aeration Tank - 2 by 

replacing existing diffusers membrane 

and were commissioned on 04.05.2024 

4. The industry shall upgrade & maintain 
the cooling tower of the ETP to ensure 
temperature of the wastewater to less 
than 350C at inlet of ETP 

The unit reconstructed the ETP cooling 

tower and commissioned it in August 

2023, with major upgrades including 

civil structure renovation, increased 

heat exchange area, installation of 8 

new wings with upgraded gearbox and 

100 HP motor. Additional 

improvements include replacement of 

drip eliminators, inlet nozzles, safety 

handrails, and modification of the 

effluent distribution system. 

5. The industry shall implement latest 
techniques to improve water 
conservation and to reduce freshwater 
consumption to best possible extent. 
The progress shall be reported 

As per the data submitted by the 

industry, Specific water consumption 

per ton of product reduced from 68 M3 

in FY 2014-15 to 53.40 M3 in FY 2023-

24.  Presently, it is 47.88 M3 for the 
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periodically. Financial Year 2024-25.  

6. The industry shall complete installation 
of VFD for aeration tank inlet pumps to 
maintain consistent flow by 
30.07.2024. 

The industry has completed the 

installation of VFD for aeration tank 

inlet pumps to maintain consistent flow 

and was commissioned on 03.07.2024.  

7. The industry shall expedite plan of 
action for alternate disposal mode of 
treated wastewater along with treated 
sullage of Rajamahendravaram. The 
progress shall be reported every month 
to District Administration and to the 
Board. 

Andhra Paper engaged M/s. CII- 
Triveni Water Institute & prepared the 
“Feasibility study for Exploring the 
alternative options for effluent 
discharge” on 20.01.2017. The report 
suggested two nos. of disposal options 
ie. (i) Laying of treated effluent 
pipeline upto Ava drain at Kadiyam 
along with Rajahmundry Municipal 
Sewage from there by using natural 
drains to join Bay of Bengal at Coringa 
(ii) Laying of treated effluent pipeline 
upto Ava drain at Kadiyam along with 
Rajahmundry Municipal Sewage from 
there by using natural drains to join 
Bay of Bengal at Yanam as Coringa 
Eco Sensitive Zone. The industry shall 
expedite the plan for alternative 
disposal (or) shall implement ZLD 
system for effluent disposal.  

8. The industry shall expeditiously 
complete replacement of analyzers in 
the 2nd AAQM station for PM10, 
PM2.5, SO2, NOX and VOC analyzer 
by 30.04.2024. 

The industry has replaced the 

analyzers 2nd AAQM station for PM10, 

PM2.5, SO2, NOX and VOC analyzer. 

9. The industry shall regularly operate the 
water sprinklers at coal yard and lime 
kiln area for suppression / containment 
of fugitive emissions. The industry shall 
provide flow meter with totalizer to 
quantify the water consumed for 
operation of the sprinklers and the 
records shall be kept accessible to 
inspecting officials. 

Complied  

The unit has installed permanent water 

sprinklers at various locations to control 

fugitive dust emissions. Additionally, 

three flow meters have been procured, 

installed, and commissioned and the 

details of locations of the water 

sprinklers are as follows:  

Area No of 

sprinklers 

Total 

Lime Kiln Road 20  

 

51 

Coal yard to 

Chip dust 

feeding area at 

Boiler roads  

14 

Coal yard to 

Boiler Stack 

roads 

17 

Coal yard shed 39  
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– 1  

86 Coal yard shed 

- 3  

12 

Coal yard shed 

– 4 

11 

Coal yard shed 

– 5 

8 

Coal yard shed 

– 6 

16 

Movable 

sprinklers in 

coal yard 

8 

  

10. The industry shall immediately 
augment air pollution control devices at 
coal fired boiler by 31.03.2024 and 
Recovery boiler by 30.04.2024 to 
control pollutants emissions and 
ensure compliance to the prescribed 
emissions standards. 

Recovery Boiler:   

Source emissions from the stacks are 

controlled by Electrostatic Precipitators 

(ESP). There are 3 ESPs with total of 

11 no’s (3+3+5) of electric fields. 

During Feb’24 to April’24 mill shut – 

ESP No.3 fields 1 to 4 renovated and 

the details are as follows:  

• The field internals for 1 to 4 were 
replaced.   

• Common ash collection 
conveyers and related ducting 
were renovated. 

• Inlet & Outlet ducting for ESP.3 
renovated. 

• Inlet & Outlet Cone of ESP.3 
modified to balancing flue gas 
distribution among all ESPs. 

• Rapping mechanism also 
undertaken for maintenance and 
repairs to improve dust 
collection. 

• Addressed thoroughly for Air 
ingress issue in ESP ducting / 
cones etc… to avoid negative 
pressure, aging, leakages and 
corrosion of ESP internal 
components to increase the 
efficiency dust collection.  

 
Coal fired boiler:   

Source emissions from the stacks are 
controlled by Electrostatic 
Precipitators (ESP). There is 1 ESP 
with a total of 3 electric fields. During 
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shut from Feb’24 to Apr’ 24, 90 No’s of 
ESP collecting electrode plates for 2 & 
3 fields replaced with new one and Air 
ingress issues in ducting were 
addressed. 

11. The industry shall operate the dust 
extraction system effectively in chipper 
house for suppression/containment of 
fugitive dust emissions. 

The unit is regularly operating Dust 

extraction system with wet scrubbing 

technology for wood Chippers. 

 

12. The industry shall expedite 
installation of additional 2 No. AAQM 
Stations by 30.05.2024 at 
representative locations in consultation 
with RO, Kakinada. 

The CAAQM stations are 

commissioned on 10.06.2024 and data 

is being transmitted to APPCB.  

 

13. The industry shall complete 
reliability studies on the NCG collection 
and treatment system by 31.03.2024. 

Reliability studies on the NCG 

collection and treatment system carried 

out by M/s.  Cholamandalam MS Risk 

Services Limited. The report was 

submitted to APPCB Regional Office 

vide letter No: APL/ENV/2025/02-711, 

dated 11.02.2025.  

Recommendations on LVHC:  

To improve the efficiency of NCG 

collection and treatment, the 

replacement of following equipment’s 

considering the age of installation as 

follows: 

➢ New Steam Jet Ejector (to collects 

NCG and sends it to the Kilns) 

➢ Mist Eliminator/Droplet Separator 

➢ Rupture Disc (for safety) 

➢ Flame Arrestor (to enhance safety 

and reduce hazards) 

➢ Water Seal Collection Tank (to 

improve collection efficiency by 

capturing condensable gases before 

sending them to the Jet Ejector) 

Purchase Order issued to M/s. Valmet 

and completed during plant annual shut 

during last year July’ 2025. 

HVLC collection and treatment 

system:  

It is recommended to capture fugitive 

NCG emissions from the following 

areas through closed piping and direct 

them to the incineration system to 
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reduce environmental impact: 

➢ Chip bin relief/chip tube 

➢ Pulp cooking blow tank 

➢ O2 feed standpipe 

➢ Strong black liquor tanks vents (2 

points) 

➢ Secondary condensate tank vent 

➢ Evaporator wash tank vent 

➢HVLC Scrubber Tower: The internal 

packages in the scrubber spray tower 

need to be replaced. 

Purchase Order issued to 

M/s.Elofhanson for implementation. 

Target to complete in the month of July, 

2026. 

14. The industry shall complete 
installation of H2S online stack 
analyzers to rotary kiln – 1 & 2 and 
connectivity with website of APPCB & 
CPCB by 30.04.2024 for continuous 
display of the monitoring values in the 
online portal. 

The industry has provided H2S online 

stack analyzers to rotary kiln –2 and 

connected to CPCB & APPCB from 

24.07.2024.  

With regard to the Lime Kiln No:1, the 
unit has replaced the old kiln with new 
kiln of 100 TPD for which provided 
H2S analyzer and is to connected to 
APPCB website.  

15. The industry shall undertake 
periodical study by a reputed 
organization to identify the dispersion 
pattern of odour substances in the core 
zone and possible impacts in the 
surroundings of the industry; to furnish 
short & long term plans to implement 
requite containment measures to 
mitigate any odour nuisance in the 
surroundings. The study findings and 
implementation plan of action to 
alleviate odour nuisance in the 
surroundings shall be furnished to the 
Board within 3 months. 

Dispersion pattern of odours 

substances in the core zone and 

possible impacts in the surroundings of 

the industry was carried out by M/s.  

Cholamandalam MS Risk Services 

Limited.  

The report was submitted to APPCB on 

11.02.2025 and as per the report the 

following result was presented:  

“The assessment of non-condensable 

gas emissions from the project site 

indicates that the maximum ground-

level concentrations for both hydrogen 

sulfide (H2S) and methyl mercaptan 

(CH4S) occur at the northwestern 

corner of the site, near the wood 

chipper yard. The predicted 

concentrations are 0.155 µg/m3 for H2S 

and 0.055 µg/m3 for CH4S, with both 

impacts localized within the project 

boundary.  
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16. The industry to implement 
measures to control Hydrogen 
Sulphide emissions at Rotary Lime 
Kilns -1 & 2 to achieve compliance of 
H2S concentration less than 10 
mg/Nm3 within a month and other 
prescribed standards from the stack 
emissions of the rotary kilns. 

The rotary lime kiln temperature are 
being maintained for 100% calcination 
of CaCo3 to CaO, which is the output 
product to use in further manufacturing 
processes.  

In addition to above, the unit recently 
installed H2O2 dosing to stack flue 
gases before ESP as suggested by   
M/s. ANDRITZ TECHNOLOGIES 
PRIVATE LIMITED, (Finland based) 
Chennai and was commissioned on 
20.09.2024.  

17. OCEMS installed for monitoring 
emissions are not calibrated and 
operated properly as particulate matter 
emissions data recorded in OCEMS 
are 2 to 4.5 times less than the actual 
concentration of Particulate matter 
emissions. The industry shall 
immediately rectify the above and shall 
furnish plan of action to prevent such 
reoccurrences; to calibrate and operate 
the OCEMS for monitoring particulate 
matter emissions properly and record 
the actual concentrations. 

All stack Online sensors were 

undertaken for comprehensive 

maintenance and quality control checks 

in the month of April,2024 (during Mill 

shut from 19.02.2024 to 30.04.2024) by 

M/s. Swan Environmental Pvt. Limited, 

Hyderabad.  It was informed that the 

recent calibrations of OCEMS done in 

March’2024, May’2024, Aug’24, Nov’24 

& Feb’25.   

18. The industry shall ensure 
compliance to the CPCB guidelines 
dated. 05.02.2014, 02.03.2015 and 
further notification issued for periodical 
calibration of online pollution 
monitoring systems from time to time. 

1. Online Continues Emission 
Monitoring for Particulate matter 
installed and connected to CPCB 
and APPCB for all the stacks. 

2. Online Continuous Effluent Quality 
Monitoring for pH, TSS, COD, BOD 
and Flow installed and connected to 
CPCB and APPCB.  

3. Calibration of CEMS and EQMS is 
being done once a quarter and the 
reports are being submitted to 
APPCB. 

19. The industry shall complete 
construction of shed of adequate 
capacity for storage of ETP sludge with 
elevated platform, leachate collection 
and dedicated pumps to convey the 
collected leachate to ETP by 
30.06.2024. Adequate facilities shall be 
provided to prevent contamination of 
run-off. 

Completed construction of shed for 

storage of ETP sludge with elevated 

platform, leachate collection and the 

same is in operation since July, 2024. 

 

20. The industry shall expedite 
greenbelt development in the balance 
area to achieve 33% of total project 
site. 

The land details given by the industry is 

as follows:  

Total Plant Area (Mill 
+ Inside Colony)  

198.09 
Acres 

Roads & Build Up 
area 

40.29 
Acres 

Wood Yard, Truck 
Parking, Open area 

91.8 Acres 
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Green Belt 66.0 Acres  
 

21. The industry shall furnish 
implementation progress of the 
lapses/recommendations of the CPCB. 

Being complied. 

22. The industry shall abide by the 
directions issued by the Hon’ble NGT 
in O.A.No. 33 of 2023 (SZ) 

The APPCB has submitted the report 
to the Hon’ble NGT from time to time 
and the recent hearing on 05.06.2025 
reserved for orders. 

23. The industry shall ensure that there 
shall not be any pollution problems in 
the surroundings. 

Directed to comply. 

 

Compliance status of directions stipulated in Task Force, Vijayawada vide 

order dt. 29.08.2024. The details of the directions issued and the compliance 

is as follows: 

Directions order dt.29.08.2024 Compliance 

1. The lease agreement of discharge of 
treated effluent to lagoons at 
Turuplanka island was expired in 1999 
and yet to be renewed. The industry 
shall immediately renew the lease 
agreement for discharge of treated 
effluent to lagoons at Turupulanka 
sand shallows of River Godavari. 

Not complied.  

The industry representative informed 
that the lease agreement process with 
A.P. Land Administration is ongoing, 
and they are following up the matter. 
Also, the unit representative informed 
that lease was principally approved for 
33 years (2009–2042) and annual lease 
rentals are being paid to the Tahsildar, 
Rajahmundry Urban regularly by them. 
Copy enclosed as Annexure – XI.    

2. The industry shall expedite plan of 
action for alternate disposal mode of 
treated wastewater along with treated 
sullage of Rajamahedravaram. The 
progress shall be reported every month 
to District Administration and to the 
Board. 

Andhra Paper engaged M/s. CII- Triveni 

Water Institute & prepared the 

“Feasibility study for Exploring the 

alternative options for effluent 

discharge” on 20.01.2017. The report 

suggested two nos. of disposal options 

ie. (i) Laying of treated effluent pipeline 

upto Ava drain at Kadiyam along with 

Rajahmundry Municipal Sewage from 

there by using natural drains to join Bay 

of Bengal at Coringa (ii) Laying of 

treated effluent pipeline upto Ava drain 

at Kadiyam along with Rajahmundry 

Municipal Sewage from there by using 

natural drains to join Bay of Bengal at 

Yanam as Coringa Eco Sensitive Zone. 

The industry shall expedite the plan for 

alternative disposal (or) shall implement 

ZLD system for effluent disposal. 

3. The industry shall complete reliability 
studies on the NCG collection and 
treatment system by 31.03.2024. 

Reliability studies on the NCG 

collection and treatment system carried 

out by M/s.  Cholamandalam MS Risk 
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Services Limited. The report was 

submitted to APPCB Regional Office 

vide letter No: APL/ENV/2025/02-711, 

dated 11.02.2025.  

Recommendations on LVHC:  

To improve the efficiency of NCG 

collection and treatment, the 

replacement of following equipment’s 

were done: 

➢ New Steam Jet Ejector (to collects 

NCG and sends it to the Kilns) 

➢ Mist Eliminator/Droplet Separator 

➢ Rupture Disc (for safety) 

➢ Flame Arrestor (to enhance safety 

and reduce hazards) 

➢ Water Seal Collection Tank (to 

improve collection efficiency by 

capturing condensable gases before 

sending them to the Jet Ejector) 

Purchase Order issued to M/s. Valmet 

and completed during plant annual shut 

during last year July’ 2025. 

HVLC collection and treatment 

system:  

It is recommended to capture fugitive 

NCG emissions from the following 

areas through closed piping and direct 

them to the incineration system to 

reduce environmental impact: 

➢ Chip bin relief/chip tube 

➢ Pulp cooking blow tank 

➢ O2 feed standpipe 

➢ Strong black liquor tanks vents (2 

points) 

➢ Secondary condensate tank vent 

➢ Evaporator wash tank vent 

➢HVLC Scrubber Tower: The internal 

packages in the scrubber spray tower 

need to be replaced. 

Purchase Order issued to 

M/s.Elofhanson for implementation. 

Target to complete in the month of July 
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2026. 

4. The industry to implement adequate 
measures to control Hydrogen 
Sulphide emissions at Rotary Lime 
Kilns -1 & 2 to achieve less than 10 
mg/Nm3 within a month.  

The rotary lime kiln temperature are 

being maintained higher than 10500C 

for 100% calcination of Ca Co3 to CaO, 

which is the output product to use in 

further manufacturing processes. At this 

elevated temperatures, there total H2S 

gases are being thermal oxidized. In 

addition to above, the unit recently 

installed H2O2 dosing to stack flue 

gases before ESP as suggested by   

M/s. ANDRITZ TECHNOLOGIES 

PRIVATE LIMITED, (Finland based) 

Chennai and was commissioned on 

20.09.2024. 

5. The industry shall complete installation 
of H2S online stack analysers to rotary 
kiln – 1 & 2 and connectivity with 
website of APPCB & CPCB in a one 
month for continuous display of the 
monitoring values in the online portal. 

The industry has provided H2S online 

stack analyzers to rotary kiln –2 and 

connected to CPCB & APPCB from 

24.07.2024.  

With regard to the Lime Kiln No:1, the 

unit has replaced the old kiln with new 

kiln of 100 TPD for which provided H2S 

analyzer and is to connected to APPCB 

website. 

6. The industry shall operate the dust 
extraction system effectively in chipper 
house for suppression/containment of 
fugitive dust emissions. 

The unit is regularly operating Dust 

extraction system with wet scrubbing 

technology for wood Chippers.  

7. The industry shall ensure continuous 
operation of air pollution control 
equipment provided to coal fired boiler 
and recovery boiler to comply the 
prescribed emission standards.  

Recovery Boiler: 

Source emissions from the stacks are 

controlled by Electrostatic Precipitators 

(ESP). There are 3 ESPs with total of 

11 no’s (3+3+5) of electric fields. During 

Feb’24 to April’24 mill shut – ESP No.3 

fields 1 to 4 Renovated and the details 

are as follows: 

• The field internals for 1 to 4 were 
replaced with a cost of Rs. 
Rs.13.00 Crores.   

• Common ash collection 
conveyers and related ducting 
were renovated. 

• Inlet & Outlet ducting for ESP.3 
renovated. 

• Inlet & Outlet Cone of ESP.3 
modified to balancing flue gas 
distribution among all ESPs. 

• Rapping mechanism also 
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undertaken for maintenance and 
repairs to improve dust collection. 

• Addressed thoroughly for Air 
ingress issue in ESP ducting / 
cones etc… to avoid negative 
pressure, aging, leakages and 
corrosion of ESP internal 
components to increase the 
efficiency dust collection. 

Coal fired boiler: 

Source emissions from the stacks are 
controlled by Electrostatic Precipitators 
(ESP). There is 1 ESP with a total of 3 
electric fields. During shut from Feb’24 
to Apr’ 24, 90 No’s of ESP collecting 
electrode plates for 2 & 3 fields 
replaced with new due to heavy 
damages. Air ingress issues in ducting 
addressed.   

8. The industry shall undertake periodical 
study by an reputed organization to 
identify the dispersion pattern of 
odours substances in the core zone 
and possible impacts in the 
surroundings of the industry; to furnish 
short & long term plans to implement 
requite containment measures to 
mitigate any odour nuisance in the 
surroundings. The study findings and 
implementation plan of action to 
alleviate odour nuisance in the 
surroundings shall be furnished to the 
Board within 3 months. 

Dispersion pattern of odours 

substances in the core zone and 

possible impacts in the surroundings of 

the industry was carried out by M/s.  

Cholamandalam MS Risk Services 

Limited.  

The report was submitted to APPCB on 

11.02.2025 and as per the report the 

following result was presented:  

“The assessment of non-condensable 

gas emissions from the project site 

indicates that the maximum ground-

level concentrations for both hydrogen 

sulfide (H2S) and methyl mercaptan 

(CH4S) occur at the northwestern 

corner of the site, near the wood 

chipper yard. The predicted 

concentrations are 0.155 µg/m3 for H2S 

and 0.055 µg/m3 for CH4S, with both 

impacts localized within the project 

boundary. This suggests minimal 

dispersion of emissions beyond the site 

limits, highlighting the localized nature 

of these emissions”. 

9. The industry shall ensure compliance 
to the CPCB guidelines dated. 
05.02.2014, 02.03.2015 and further 
notification issued for periodical 
calibration of online pollution 
monitoring systems from time to time. 

1. Online Continuous Emission 

Monitoring for Particulate matter 

installed and connected to CPCB 

and APPCB for all the stacks. 

2. Online Continuous Effluent Quality 

Monitoring for pH, TSS, COD, BOD 

and Flow installed and connected to 
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CPCB and APPCB.  

3. Calibration of CEMS and EQMS is 

being done once a quarter and the 

reports are being submitted to 

APPCB. 

10. The industry shall ensure that there 
shall not be any pollution problems in 
the surroundings  

Directed to comply. 

 
The present compliance status of the observations of the CPCB officials 
during their visit from May 15 to May 17 is as follows: 
 

S. 

No. 

CPCB’s Observation / 

Recommendation 

Compliance 

1 To renew the lease agreement for 

discharge of treated effluent to 

lagoons at Turupulanka. 

Under Progress  

 

 

2 To augment air pollution control 

devices at recovery boiler and coal 

fired boiler to control particulate 

matter emissions.  

 

The industry has provided 

Electrostatic Precipitators (3 nos with 

11 fields ) as Air Pollution Control 

Equipment to the Recovery Boiler 

and for 1 No. ESP with 3 fields Coal 

fired boiler. 

 

The industry has replaced old fields 

of ESPs 1 and 2 in year 2022 and 

also replaced ESP no 3 with an 

estimated budget of Rs.13.00 Crores 

in 2024. 

 

3 To implement measures to control 

Hydrogen Sulphide emissions at 

Rotary Lime Kilns -1 and Rotary Lime 

Kilns -2 and comply with the source 

emission standards. 

The H2S values of samples collected 

by APPCB on 25.07.2023 are within 

the norms.   

 

Rotary Lime Kiln – 1  H2S value is 

5.4 mg/ Nm3 against the norm of 10 

mg/Nm3.  

 

Rotary Lime Kiln – 2 H2S value is 4.0 

mg/ Nm3 against the norm of 10 

mg/Nm3.  

 

During the visit of the CPCB officials 

higher H2S values were observed in 

the Rotary Lime Kilns. 

 

The industry submitted that the Non -

condensable Gases (NCG), which 

contain sulphur compounds are 

incinerated in rotary lime-kilns across 
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all pulp and paper industries and the 

same is a proven technology for 

treatment of these NCG gases and 

the H2S decomposes at higher Kiln 

temperatures. 

Hence continuous monitoring of data 

for long period of time is required to 

be monitored for the H2S parameter 

at the kilns. The industry shall 

provide H2S sensors at the kiln and 

shall also monitor monthly for H2S.  

4 To calibrate and operate the OCEMS 

installed for monitoring particulate 

matter emissions, properly and 

record the actual concentrations. 

The industry is yet to submit the 

calibration certificate.  

5 To reduce the temperature of the 

effluent to less than 35°C prior to 

microbial treatment 

Complied  

 

The industry has taken the following 

works to reduce the temperature by 

upgrading the exiting cooling tower 

for:  

● Increase Fan capacity from 50 HP 

to 100 HP 

● Fan wings increased from 4 no’s 

to 8 no’s. 

● Increased heat transfer surface 

area 

● Replacement of drip eliminators. 

● Modification distribution 

arrangement of effluent from 

spray nozzles.   

● Strengthening of total civil 

structure. 

6 To develop greenbelt in 33% of the 

total land area of the Industry to 

mitigate effects of fugitive emissions.  

During this rainy season from June to 

Aug.23, approximately 600 saplings 

have been planted in 1.00 Acre 

across the premises.  

7 To install two Continuous Ambient Air 

Quality Monitoring Stations in 

addition to the existing two CAAQM 

Stations and ensure operation of all 

the four CAAQM Stations.  

CAAQMS of 2 nos. installed Near the 

ETP (South-west) and at the 

Godavari House terrace (South-east) 

of the mill boundaries and connected 

to APPCB site to monitor PM10, PM 

2.5, SO2, NOx & VOC. additional 2 

nos. of AAQMs installed in 2024. 
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Monitoring of APPCB:  

The APPCB is also Monitoring of the water quality of River Godavari under 

National Water Monitoring Programme (NWMP): 

⮚ APPCB has been monitoring the water quality of River Godavari under 

National Water Monitoring Programme (NWMP) on monthly basis from the 

following points: 

1. River Godavari at Upstream of Rajamahendravaram before 

confluence of Nallah Channel. 

2. River Godavari at Downstream of Rajamahendravaram after 

confluence of Nallah Channel. 

3. River Godavari near Sai Baba Temple, at Dowlaiswaram after 

confluence of outlet of STP. 

4. River Godavari Downstream of Rajamahendravaram at Dowlaiswaram. 

As per the parameter of the samples collected from January, 2023 to 

December, 2025, indicating the Biological Oxygen Demand (BOD) is in the range 

of 93 mg/l to 12 mg/l, pH is in the range of 6.79 to 8.19. 

Earlier, River Godavari from Rayannapeta to Rajamahendravaram was 

notified as polluted River stretch by CPCB under priority–V (BOD range 3-6 mg/l) 

in O.A. No. 673 of 2018 and same was removed from polluted river stretch as per 

the minutes of the 15th meeting of Central Monitoring Committee in the NGT 

matter in O.A.No.673 of 2018 held on 10.01.2023. 

“As per the NWMP data for the years from 2014-19, it was observed that 

F.Coli levels are less than 500 MPN/100 ml. The BOD levels recorded are less 

than 3 mg/l except in the month of May, 2016. As the BOD and F. Coli levels are 

within the outdoor bathing standards, during the years 2017, 2018 & 2019, it is 

requested that Godavari River Stretch may be deleted from the list of 351 Polluted 

River Stretches identified by CPCB”.  The Godavari River Stretch from Rayanpeta 

(Upstream of Andhra paper Ltd) to Rajamendravaram (Downstream of Andhra 

Paper Ltd) is comes under the Category – V = Good or Fit for Bathing with the 

Total score is ≤ 20 as per CPCB guidelines. The Godavari water quality from 

Rayannapeta (Upstream of this Respondent Plant) to Rajamendravaram 

(Downstream of this Respondent no 6th) is conforming to the CLASS – B as per 

CPCB criteria. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN BENCH AT CHENNAI 

ORIGINAL APPLICATION NO:  OF 2023 

IN THE MATTER OF:- 

Nukatati Raja Sekhar & Anr   ….. …. ….  …Applicants 

Versus 

Union of India & Ors   ….Respondents 

 (FOR INDEX PLEASE SEE INSIDE) 

THROUGH 

PLACE: Chennai 

M/s. SRAVAN KUMAR, MEDHA SINGH, 

MOHIT K JAKHAR P.SANTHOSH KUMAR

COUNSEL FOR THE APPLICANT 

104, 1st Floor, 14, School Lane 

Bengali Market, New Delhi- 110001 

Mobile: 9811237009 

Email: advsravan@gmail.com 

    DATE: 19.3.2023 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN BENCH AT CHENNAI 

 (Application under Sections 14,15 read with Section 17,18 of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO: ____ OF 2023 

IN THE MATTER OF:- 

Nukatati Raja Sekhar & Anr   ….. …. ….  …Applicants 

Versus 

Union of India & Ors   ….Respondents 

INDEX 

THROUGH 

M/s. SRAVAN KUMAR, MEDHA SINGH, 

MOHIT K JAKHAR P.SANTHOSH KUMAR

COUNSEL FOR THE APPLICANT 

104, 1st Floor, 14, School Lane 

Bengali Market, New Delhi- 110001 

Mobile: 9811237009, 9715216186 

Email: advsravan@gmail.com 

PLACE: Chennai DATE:19.3.2023

1-2
3-7
8-31
32-39

40-92

93-95

96-98

99

100-101

1. Memorandum of parties
2. List of dates and Synopsis
3. Application with affidavit
4. Annexure A1: True copy of the Environment 

Clearance dated 6.3.2014 along with amendment 
copy dated 12.12.2014

5. Annexure A2: True copy of the Compliance report 
submitted by the Respondent Unit to the MoEF 
dated 29.11.2021

6. Annexure A3: True copy of the order dated 30.01. 
2017 issued by APPCB

7. Annexure A4: True copy of the order issued dated 
9.09.2017 by APPCB

8. Annexure A5: True copy of the assurance letter 
written by the Respondent Unit dated 4.10.2022 to 
the Applicant

9. Vakalatnama & Proof of service
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN BENCH AT CHENNAI 

 (Application under Sections 14,15 read with Section 17,18 of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO.                2023 

MEMORANDUM OF PARTIES 

IN THE MATTER OF: 

1. Nukatati Raja Sekhar,

S/o. Chinna Stayanarayana,

D.No.13-12-14/1,

Kotingalapeta, Rajamahendravaram,

East Godavari Dist., (A.P)

Mobile No. 7893976358

Mail: pushparaj86marri@gmail.com

2. Marri Pushparaj,

S/o. Rambabu,

D.No.13-7-13, 2nd street,

Kotilingalapeta,Rajamahedravaram,

East Godavari Dist. (A.P)

Mobile No. 9440213143

Mail: Gowthamchimpu5@gmail.com  Applicants 

VERSUS 

1. Union of India
Through its Secretary,

Ministry of Environment, Forest & CC

Indira Paryavaran Bhavan,

Jorbagh, New Delhi-110003

Mail: secy-moef@nic.in
Phone: 011- 24695262, 24695265

2. State of Andhra Pradesh

Rep. By its Chief Secretary,
Secretariat, Velagapudi
Guntur District, AP-522503
Mail: cs@ap.gov.in, Ph: 08632444461

3. Central Pollution Control Board

Rep. by its Member Secretary

Parivesh Bhawan, CBD- Cum Office Complex

East Arjun Nagar, Delhi-110032

Mail: mscb@cpcb.nic.in, Phone: 01122307078

4. Andhra Pradesh Pollution Control Board

Rep. by its Member Secretary

D.No. 33-26-14/D2, Pushpa Hotel Center

Chalamvari Street, Kasturibaipet

Vijayawada, Andhra Pradesh-520010, Mail:

membersecy@appcb.gov.in, Ph.08662463202
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5. Environmental Engineer

A.P. Pollution Control Board,

Regional Office, Kakinada, AP. Tel: 0884–
2374066, rokkd-ee1@appcb.gov.in

6. District Collector & Magistrate 
East Godavari
Collector Office, NAC, Near Horlicks Factory 
Dawaleswaram, Rajahendravarm530002
Mobile: 8977935601 
Mail: madhavilatha.k@nic.in

7. Andhra Paper Mill Ltd
Rep. by its Plant Manager
Sri Ram Nagar, Rajahmandry
East Godavari Dist
Andhra Pradesh- 533105
Mail: prabhakar.cherukumudi@ipaper.com Phone: 
0883 - 2471831

. 

.Respondents 

THROUGH 

M/s. SRAVAN KUMAR, MEDHA SINGH 
 MOHIT K JAKHAR, P. SANTHOSH KUMAR 

COUNSEL FOR THE APPLICANT 

104, 1st Floor, 14, School Lane 

Bengali Market, New Delhi- 110001 

Mobile: 9811237009 

Email: advsravan@gmail.com 
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SYNOPSIS & LIST OF DATES 

1. This application is filed by the residents of pollution affected 

Kotilingalapeta area of Rajamahendravaram Urban of East Godavari 

District in Andhra Pradesh. The Respondent Unit has been running Pulp 

and paper manufacturing unit a Red category unit which has been enlisted 

as 5(i) of Category A of the schedule in EIA Notification, 2006. That the 

Andhra Paper limited / Respondent Unit formerly known as M/s 

International Paper APPM Ltd. is contributing to air and water pollution 

resulting breathing, heart, kidney, lungs related health hazards to the 

Applicants, their family members and residents of Kotilingalapeta and its 

surrounding areas.

2. It is submitted that the APPCB has issued closer order on 10.7.2015 

for causing pollution and committing violations by the Respondent 

Unit. Though the unit has not rectified the causes of pollution, the 

APPCB issued revocation of closer order on 27.7.2015  i.e., within 17 

days of issuing closer order. The directions issued in Revocation of 

closer order are not being implemented till date. The directions issued 

on 27.7.2015 are reproduced as under:

1. The industry shall undertake study of alternative discharge 

option perfectly into sea directly and feasibility by 31.12.2015. 

The industry shall furnish lease agreement for renewal of 

Turpulanka and sand shoals the River Godavari till the 

alternative discharge is taken up.

2. Based on the study report comprehensive action plan shall be 

submitted within four months.

3. The above study report shall incorporate the following issues:

 Explore feasibility of drains closer to the mill which are 

already discharging into the sea.

 Join the scheme if APIIC/other government body lays out 

dedicated effluent conveyance to sea

 Work with other industries/ Municipal corporation for a 

pipeline up to dedicated drain/discharge post drinking water 

intake point of RMC.

 Work with NEERI in upgrading the Turpulanka sand 

shoals/lahoons for further polishing.

4. Regarding odour problem the foul condensate collection and 

treatment shall be commissioned by August, 2015.
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3. That as per the mandatory Conditions of Environment Clearance dated

6.3.2014 following violations, non-compliances taking place according to

the compliance report dated 29.11.2021 submitted to MoEF by the Unit:

Conditions of MoEF Violation/compliance by Unit 

General Condition (iv) of EC 

Industrial waste water shall be 

properly collected, treated so as to 

conform to the standards prescribed 

under GSR 422 (E ) dated 19th 

May, 1993 and 31st December, 

1993 or amended from time to time. 

The treated wastewater shall be 

utilized for plantation purpose.  

Industrial effluents are being treated 

in ETP consists of Primary and 

Secondary processes. The treated 

effluent is partly used for green belt 

and washing within the premises 

and remaining is being discharged 

into Turupulanka sand shoals of 

Godavari river as per APPCB 

Consent norms.  

Specific Conditions: 

ii. The project authority shall install

multi cyclones, wet scrubbers with 

boilers to achieve the particulate 

emission below 50 mg/Nm3. The 

emissions from chemical recovery 

section shall be controlled through 

primary and secondary venture 

scrubbers.  

Gaseous emission generated from 

both process and flue gas stacks of 

Recovery Boiler (RB-4), Coal fire 

Boiler (CF-6), Rotary Lime Kilns 

(RLK) No. 1 & 2 are being 

controlled through “ESPs”.  

iv. In case of treatment process

disturbances/failure of pollution 

control equipment adopted by the 

unit, the respective unit shall be 

shut down and shall not be 

restarted until the control measures 

are rectified to achieve the desired 

efficiency.  

All processes are DCS controlled 

operational and monitored. All 

processes including pollution control 

systems are either interlocking 

arrangement or manual controls. If 

the pollution control equipment fails 

to perform, related processes is 

being slow down or stopped based 

on impact and compliance rate. In 

case of ETP units break downs, 

Effluents are diverted and stored in 

buffer storage Lagoon till it rectifies. 

Lagoon storage capacity is 

approximately 9000 m3.  

xi. The company shall develop

green belt in 33% of the total land 

as per the CPCB guidelines to 

mitigate the effect of fugitive 

PP states that 65 acres Green Belt, 

Wood Yard is in 86.34 acres. But 

the total area of the Unit is 123.86 

acres only. 
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emissions. 

xv. All the commitments made to

the public during the Public Hearing 

Consultation held on 21.9.2011 

shall be satisfactorily implemented 

and a separate budget for 

implementing the same shall be 

allocated and information submitted 

to the Ministry’s Regional Office at 

Banglore.  

Commitments made in the Public 

hearing are being implemented. 

There is a CSR Wing with a 

separate budget as per Companies 

Act.  

(That the company assured the 

Applicants and public on 4.10.2022 

to reduce the smell nuisance and 

water pollution. But it is not 

complied)  

4. The grievance of the Applicants is that the Private Respondent has been

discharging chemical wastes into Godavari river, water bodies, island in

the river which has adversely impacted river ecosystem. That the

Respondent Paper Mill releases huge gases in the air resulting health

hazard to the residents .

3. That the Andhra Paper Limited has been pumping its effluent through

pipelines to the middle of Godavari River and storing effluent in large

number of tanks illegally contrary to the conditions imposed by AP

Pollution Control Board. That the Unit has been continuously discharging

untreated chemical waste water into Godavari River resulting adverse

impact on the riverine ecosystem and polluting the river water. This has

been also causing reduction in fish population.

4. That the Applicants and pollution affected residents have raised the issue

before the authorities and conducted indefinite protests seeking action on

the unit for causing pollution. The District Collector, Police Officials have

visited the demonstrations and assured the Applicants/residents that they

will see that pollution will not continue in the area. That the Respondent

Unit vide its letter dated 4.10.2022 gave in writing to the Applicants that

the top management of the Unit will meet the residents at 11 am on

10.10.2022 to discuss the grievances raised by the Applicants/residents.

But except meeting was held by unit in charge, top management of the

Unit did not met with the Applicants and pollution issue has been

continuing.

5. Union Ministry of Environment, Forest & CC (MoEF) Regional Office has

conducted two times Monitoring dated 9.11.2013 and 6.7.2017. They have

found non compliances but no action was taken on the unit. Though the

unit was established land ago, there is no proper monitoring by MoEF,

CPCB and APPCB. This has been allowing the Unit to continue violations.
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6. That the Andhra Pradesh Pollution Control Board and Union Ministry of

Environment, Forest & CC (MoEF) are acting very casually and not taking

stringent action on continuous pollution, violations of EC, CFO.

7. That the Unit has registered criminal cases against the Applicants for

undertaking protests against the pollution caused by the Unit. That the

Unit has been deploying private security consisting of hundreds of

musclemen in the Turupulankalu, the islands in the Godavari river to stop

people from seeing the illegality and taking photographs.

8. Hence the Applications are compelled to approach this Hon’ble Tribunal.

Date  Particulars 

Nil The Respondent Unit was setup Pulp and paper manufacturing unit 

a Red category unit which has been enlisted as 5(i) of Category A 

of the schedule in EIA Notification, 2006.  

31.1.2005 EC obtained from MoEF for production of 500 TPD Pulp, 330 TPD 

Paper and 34 MW of Captive Power Plant.  

26.2.2010 EC obtained by the Unit for 593 TPD Paper production and 46 MW 

Captive Power Plant from SEIAA of Andhra Pradesh.  

6.3.2014 Environment Clearance was accorded by MoEF for expansion of 

capacity of the Unit from 500 TPD to 650 TPD.  

22.06.2015 The AP Pollution control Board found violations and issued certain 

directions to the industry to comply within time stipulation.  

10.07.2015 The Board issued Closure Order to the industry for non-compliance 

of Board directions and standards. 

27.07.2015 The Board issued Revocation of Closure Order with directions. 

01.08.2015 The Board issued Consent for Operation & Hazardous Waste 

Authorization to the industry.  

29.12.2015 The Board received a complaint through email filed by Sri M.P. 

Raju, resident of Venkatanagaram, E.G.Dist against the industry 

regarding dumping of waste along the River bank near 

Venkatanagaram, Rajahmundry, E.G. Dist..  

21.06.2016 The Board reviewed the industry before External Advisory 

Committee (Task Force) meeting and issued directions to the 

industry for non-compliance of Board directions and consent 

conditions.  

25.10.2016 The Board officials inspected the industry under randomized risk 

based inspections and observed violations. 

30.12.2016 Legal hearing was conducted before the External Advisory 

Committee (Task Force) Meeting of A.P. Pollution Control Board. 
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30.01.2017 The Board issued directions on non-compliance of Board 

directions.  

23.03.2017 The District Collector and district level officers held a meeting 

regarding complaint of smell nuisance in and around 

Rajahmahendravaram Municipal Corporation. 

30.03.2017 The Board officials inspected the industry under randomized risk 

based inspections. 

10.05.2017 APPCB issues show cause notice to the industry in connection with 

complaints received against the industry and non-compliance of 

Board directions. 

10.08.2017 Legal hearing conducted meeting before the External Advisory 

Committee (Task Force) Meeting of APPCB. 

19.09.2017 The Board issued directions on non-compliance of Board 

directions. 

2022 Applicants made several representations and conducted protests 

against the pollution. 

4.10.2022 The District Level Officials, Police visited the protest site. They held 

negotiations with the Unit and the representative of Unit assured in 

writing that the Unit top level management will interact with the 

residents/applicants to discuss the grievances raised by them.  

11.10.2022 The Applicants and victims of pollution went to the Unit. Plant in 

charge met them but not the top level management of the 

company.  

19.3.2023 Since the pollution is continuing, the Applicants are filing the 

present Application.  
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN BENCH AT CHENNAI 

 (Application under Sections 14,15 read with Section 17,18 of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO.                2023 

IN THE MATTER OF: 

Nukatati Raja Sekhar & Anr   ….. …. ….   …Applicants 

Versus 

Union of India & Ors   ….Respondents 

To 

The Chairperson & Hon’ble Members 

National Green Tribunal 

MOST RESPECTFULLY SHOWETH: 

I. The address of the Applicants’ counsel is given above for the service of 

notices of this application.

II. The addresses of the Respondents are given above for the service of 

notices of this application.

III. That the applicants, by way of the present application, seeks to raise 

substantial questions relating to the environment arising out of illegalities, 

environmental violations committed by Private Respondent due to the 

inaction of the Official Respondents. That the Private Respondent has 

been causing immense pollution resulting adverse impact on the health of 

the residents and riverine Ecosystem.

The applicants submits that the action of the Respondents are in 

gross violation of the provisions of the Water (Prevention and 

control of Pollution) Act, 1974, Environment (Protection) Act, 1986, Air 

Act and the Biological Diversity Act, 2002.

FACTS IN BRIEF: 

1. That the Applicants are residents of Kotilingalapeta, Rajamahendravaram 

Urban, East Godavari District and are residing nearby to the Private Respondent 

Unit. The Applicants are facing health issues continuously for the past few years 

due to sever air, odour, water pollution caused by the Private Respondent. 

That the pollution caused by the Respondent Unit is having impact on 

Kotilingalapeta, Seetampeta, Sriramnagar, Lalithanagar, Lutarigiri, Malaypeta, 

Aryapuram, Patta Vutlanka areas of Rajahmandry Town of Andhra Pradesh.  
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2. Activities of Andhra Paper Limited:

The Respondent Unit has been running Pulp and paper manufacturing unit a Red 

category unit which has been enlisted as 5(i) of Category A of the schedule in 

EIA Notification, 2006. That the Unit is situated only 700 meters distance from 

Godavari river and the houses have come up few meters away from the unit. 

That as per the Environment Clearance, the Unit is having 123.86 acres land in 

which only 27.90 acres area was developed as Green Belt. Despite that the 

capacity of the unit was allowed to increase from  500 TPD to 650 TPD. As per 

the available data in the EC dated 6.3.2014 the production capacity of the 

Respondent Unit are as under: 

Pulp Production Capacity : 650 TPD 

Paper Production Capacity: 593 TPD 

Captive Power Production: 46 MW 

It is humbly submitted that according to the EC dated 6.3.2014, the Unit obtained 

Environment clearances between 2005 to 2014 for expansion of the products. It 

is strange that the main EC granted by MoEF on 31.1.2005 but subsequently, the 

approval for expansion of Paper production from 330 TPA to 593 TPD and 

Captive Power Production from 34 MW to 46 MW was obtained from SEIAA of 

Andhra Pradesh. Later the clearance for expansion of production of Pulp from 

500 TPD to 650 was issued by MoEF. The particulars of ECs granted by MoEF 

and SEIAA of Andhra Pradesh are mentioned below:  

a. EC granted by MoEF on 31.1.2005 for production of 500 TPD of Pulp, 330

TPD of Paper and 34 MW of Captive Power Plant

b. EC granted by SEIAA of Andhra Pradesh for expansion of capacity of

Paper from 330 TPD to 593 TPD and Captive Power Plant capacity from

34 MW to 46 MW.

c. EC granted for expansion of the capacity of Pulp Production from 500

TPD to 650 TPD by MoEF on 6.3.2014.

True copy of the Environment Clearance dated 6.3.2014 along with 

amendment copy dated 12.12.2014  is annexed as Annexure A1. (Colly). 

3. Pollution caused by Unit:

That the Unit goes on expansion of its activity many folds and discharged

polluted chemical water into Godavari River. Besides releasing the

polluted water, the unit has been storing tankers and liquor boilers located

near to habitation affecting human health badly. The Unit has been

sending their effluent through pipelines to the middle of Godavari River.
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That the Unit has been releasing black smoke and chemical gases into 

open atmosphere due to which thousands of residents residing in 

Kotilingalapeta, Seetampeta, Sriramnagar, Lalithanagar, Lutarigiri, 

Malaypeta, Aryapuram, Patta Vutlanka areas of Rajahmandry Town of 

Andhra Pradesh. are facing severe health disorders such Kidney, Lungs, 

Heart, skin, irritation etc. This has been continuing and increasing day by 

day as the capacity of the Unit has been increased many folds from past 

many years.  

4. That as per the mandatory Conditions of Environment Clearance dated

6.3.2014 following violations, non-compliances taking place according to

the compliance report dated 29.11.2021 submitted to MoEF by the Unit:

Conditions of MoEF Violation/compliance by Unit 

General Condition (iv) of EC 

Industrial waste water shall be 

properly collected, treated so as to 

conform to the standards prescribed 

under GSR 422 (E ) dated 19th 

May, 1993 and 31st December, 

1993 or amended from time to time. 

The treated wastewater shall be 

utilized for plantation purpose.  

Industrial effluents are being treated 

in ETP consists of Primary and 

Secondary processes. The treated 

effluent is partly used for green belt 

and washing within the premises 

and remaining is being discharged 

into Turupulanka sand shoals of 

Godavari river as per APPCB 

Consent norms.  

Specific Conditions: 

ii. The project authority shall install

multi cyclones, wet scrubbers with 

boilers to achieve the particulate 

emission below 50 mg/Nm3. The 

emissions from chemical recovery 

section shall be controlled through 

primary and secondary venture 

scrubbers.  

Gaseous emission generated from 

both process and flue gas stacks of 

Recovery Boiler (RB-4), Coal fire 

Boiler (CF-6), Rotary Lime Kilns 

(RLK) No. 1 & 2 are being 

controlled through “ESPs”.  

iv. In case of treatment process

disturbances/failure of pollution 

control equipment adopted by the 

unit, the respective unit shall be 

shut down and shall not be 

restarted until the control measures 

are rectified to achieve the desired 

efficiency.  

All processes are DCS controlled 

operational and monitored. All 

processes including pollution control 

systems are either interlocking 

arrangement or manual controls. If 

the pollution control equipment fails 

to perform, related processes is 

being slow down or stopped based 
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on impact and compliance rate. In 

case of ETP units break downs, 

Effluents are diverted and stored in 

buffer storage Lagoon till it rectifies. 

Lagoon storage capacity is 

approximately 9000 m3.  

xi. The company shall develop

green belt in 33% of the total land 

as per the CPCB guidelines to 

mitigate the effect of fugitive 

emissions.  

PP states that 65 acres Green Belt, 

Wood Yard is in 86.34 acres. But 

the total area of the Unit is 123.86 

acres only. 

xv. All the commitments made to

the public during the Public Hearing 

Consultation held on 21.9.2011 

shall be satisfactorily implemented 

and a separate budget for 

implementing the same shall be 

allocated and information submitted 

to the Ministry’s Regional Office at 

Banglore.  

Commitments made in the Public 

hearing are being implemented. 

There is a CSR Wing with a 

separate budget as per Companies 

Act.  

(That the company assured the 

Applicants and public on 4.10.2022 

to reduce the smell nuisance and 

water pollution. But it is not 

complied)  

True copy of the Compliance report submitted by the Respondent Unit to 

the MoEF is annexed as ANNEXURE A2.  

Closer order dated 10.7.2015 & 

Multiple Directions issued by APPCB 

5. That the APPCB has been taking nominal action on the massive pollution

caused to river, water bodies, environment by the Respondent Unit. It is

submitted that the APCB has issued closer order on 10.7.2015 for causing

pollution and committing violations by the Respondent Unit. Though the

unit has not rectified the causes of pollution, the APPCB issued revocation

of closer order on 27.7.2015  i.e., within 17 days of issuing closer order.

The directions issued in Revocation of closer order are not being

implemented till date. The directions issued on 27.7.2015 are reproduced

as under:

1. The industry shall undertake study of alternative discharge

option perfectly into sea directly and feasibility by
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31.12.2015. The industry shall furnish lease agreement for 

renewal of Turpulanka and sand shoals the River Godavari 

till the alternative discharge is taken up.  

2. Based on the study report comprehensive action plan shall

be submitted within four months.

3. The above study report shall incorporate the following

issues:

 Explore feasibility of drains closer to the mill which are

already discharging into the sea.

 Join the scheme if APIIC/other government body lays out

dedicated effluent conveyance to sea

 Work with other industries/ Municipal corporation for a

pipeline up to dedicated drain/discharge post drinking water

intake point of RMC.

 Work with NEERI in upgrading the Turpulanka sand

shoals/lahoons for further polishing.

4. Regarding odour problem the foul condensate collection and

treatment shall be commissioned by August, 2015.

6. The  after Board issuing closer order on 10.7.2015., the officials inspected

the industry on 25.10.2016 under randomized risk based inspections and

observed violations. The compliance status of the industry was as follows:

Directions Compliance 

1. The industry shall undertake

study of alternative discharge

option perfectly into sea

directly and feasibility by

31.12.2015. The industry shall

furnish lease agreement for

renewal of Turpulanka and sad

shoals in the river Godavari till

the alternative discharge is

taken up.

The industry has not submitted the 

lease agreement of Thurpulanka till 

date. The representative of the unit 

informed that survey of land was 

completed and after submission of 

survey report to the Government rate 

per acre will be fixed by the 

Government and will issue lease 

agreement. He also informed that 

feasibility study of alternative 

discharge option directly into sea for 

which work was entrusted into sea for 

which work was entrusted to CII 

Triveni water institute, new Delhi. 

2. Based on above study report Not submitted 
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comprehensive action plan 

shall be submit within four 

months of completion of study. 

3. The above study report shall

incorporate following issues.

 Explore feasibility of drains

closer to the mill which area

already discharging in to the

sea.

 Join the scheme if APIIC/ other

government body lays out

dedicated effluents

conveyance to sea.

 Work with other industries/

Municipal corporation for a

pipeline upto dedicated drain/

discharge post drinking water

instake point of RMC.

 Work with NEERI in upgrading

the Turpulanka sand shoals

lagoons for further polishing.

The industry has approached the 

Regional Office, Kakinada and 

obtained information with regard to 

various options for discharge of 

treated effluents into sea. 

4. Regarding odour problems the

foul condensate collection and

treatment shall be

commissioned by August 2015.

The Unit completed the erection of 

hard piping system and 

commissioned the same. But, still 

perceptible foul condensate smell is 

prevailing at main entrance gate and 

near ETP during the inspection. 

7. The Board order dated 30.01.2017 vide Order No.617/APPCB/UH-

II/TF/KKD/2016, issued following directions for non-compliances:

1. The industry may be directed to lift the dumped solid waste at

venkatapuram (V) for safe disposal and also the stagnated leached

effluents for further treatment from this place.

2. The industry is not meeting the recommendations of the expert

committee in respect of temperature of 35 degree at the inlet of

aeration tank. The industry shall improve the colling system attached to

ETP.
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3. The industry shall take necessary measures to control fugitive

emissions near lime kiln 1 and lime kiln 2 areas.

4. The industry shall install web cameras at outlet of ETP and connect to

APPCB & CPCB website.

5. The industry shall explore the possibility of providing dedicated

draining facility to discharge the treated effluent of paper mill directly

into sea, instead of storing the treated effluents in the lagoons at

Turpulanka sandshoals of Godavari River.

6. The industry shall comply all directions issued by the Board vide order

dt. 21.06.2015.

7. The facility shall ensure the continuous compliance of CFO & HW

Authorization conditions issued by the Board.

8. That even after issuance of the order dated 30.01.2017, the Unit stood non-

compliance with the Board directions. 

True copy of the order dated 30.01.2017 issued by APPCB is annexed as 

Annexure A-3. 

The Board officials inspected the industry on 30.03.2017 under randomized risk 

based inspections and observed the following violations: 

1. The industry is not meeting the recommendations of the expert committee

in respect of temperature of 35 degree at the inlet of aeration tank. The

industry shall improve the cooling system attached to ETP.

2. The industry has not submitted the lease agreement of Thurupulanka.

3. Fugitive emissions near lime kiln area were observed.

4. The unit completed the erection of hard piping system & commissisoned

the same. But, still perceptile foul condensate smell is prevailing at

Mallayyapeta, main entrance gate and near ETP during the inspection.

5. The industry has provided online continue stack monitoring systems to the

boilers and lime kill and also provided effluent monitoring systems.

6. The industry has to provide colour coding to the entire NCG collection

system, so as to identify the sources of odour nuisance and remedial

measures to be implemented.
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The Committee, after detailed discussions, recommended to issue the following 

directions. The Board hereby issue the following directions under Sec.33 (A) of 

Water (Prevention and Control of Pollution) Amendment Act, 1988 and under 

Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987: 

1. The industry shall restrict the temperature of waste water to below 35

degreeC at inlet of ETP. The plan of action to restrict the temperature of

waste water at inlet of ETP within 2 months shall be furnished to RO,

Kakinada and ZO, Visakhapatnam.

2. The industry shall implement recommendation of the NEERI to operate

ETP to achieve prescribed discharge standards. Further they shall furnish

implantation progress of NEERI recommendations for operation of ETP to

RO, Kakinada and ZO, Visakhapatnam every month along with

consolidated data on power consumption for operation of ETP, waste

water generated, treated and disposed for stream wise.

3. The industry shall expedite plan of action to establish alternative disposal

mode of treated waste water along with treated sullage of

Rajamhandaravaram. The recommendations of the feasibility study

carried out in consultation with M/s.CII Triveni water Institute, New Delhi

shall be taken up with Rajamhandaravaram Municiapl Corporationand

District administration to prepare joint action plan. They shall obtain CFE

from the Board, prior to establishment of alternative disposal mode of

treated waste water/ change of present disposal mode. The progress shall

be reported to RO, Kakinada and ZO, Visakhapatnam regularly.

4. The industry shall regularly monitor odour at Mallayapeta, main entrance

gate, near ETP and in the surrounding villages. They shall expedite plan

of action presented during EAC(TF) Meeting held on 10.08.2017 to

mitigate odour nuisance in the surroundings and they shall contain odour

at source of generation.

5. The industry has to upgrade the NCG system and to operate the same

continuously to mitigate smell nuisance.

6. The industry shall implement adequate dust containment cum extraction

measures near lime kiln 1&2 to mitigate fugitive emissions and shall report

compliance to RO, Kakinada and ZO, Visakhapatnam within one month.

7. The industry shall expedite to furnish renewal of lease agreement for

transit storage of treated waste water at Thurupulanka from competent

authorities. The progress shall be reported by RO, Kakinada and ZO,

Visakhapatnam within 15 days.

8. The industry shall dispose the solid waste generated from process & ETP

in environmental sound manner. The details of solid waste generation for
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stream wise & disposal mode shall be reported to RO, Kakinada & ZO, 

Visakhapatnam for every 3 months. 

9. The industry shall comply all the directions issued by the Board vide order

date 27.07.2015, 21.06.2016 & 30.01.2017.

10. The industry shall ensure continuous compliance of the conditions

stipulated in the CFO & HWA order obtained from the Board.

You are hereby directed to note that, should you violate any one of the directions 

mentioned above, your unit will be closed under Sec.33(A) of Water (Prevention 

& Control of Pollution) Amendment Act, 1988 and Sec.31(A) of Air (Prevention & 

Control of Pollution) Amendment Act, 1987 without any further notice, in the 

interest of Public Health and Environment. 

True copy of the order issued dated 19.09.2017 by APPCB is annexed as 

Annexure A-4. 

Inaction of APPCB on repeated violations: 

9. It is humbly submitted that the AP Pollution control Board failed to take

action on the Highly polluting Unit even it has found various irregularities, non-

compliances, violations, harmful pollution, odour at the Respondent Unit. It is fact 

that the Respondent Unit is Red category Industry and strong possibility of 

causing of pollution is very common in such kind of industries if proper 

precautions are not implemented. Even though the APPCB completely failed to 

control pollution. In fact it has promoted pollution by allowing the illegal activities 

and keep on granting expansion permissions to the Unit. That the APPCB placed 

the warning in all the notices, directions, closer order, revocation of closer order 

etc  “should you violate any of the directions mentioned above, your unit 

will be closed under Section 33(A) of Water (Prevention and Control of 

Pollution) Amendment Act, 1988 and under Sec.31 (A) of Air(Prevention & 

Control of Pollution) Amendment Act, 1987 without any further notice, in 

the interest of Public Health and Environment.”  But APPCB and the 

authorities are not taking action in the present case.  

10. That the Applicants would like to place following photographs to establish

pollution caused by the Respondent Unit and inaction of the official Respondents: 
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Google Earth image showing island of Turupulanka in Godavari
River near Rajahmandry of Andhra Pradesh
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Thick blackish smoke coming from the Andhra Paper Mill on 10.3.2023
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The above pictures shows that the habitations are very near to 
Andhra Paper Mill
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Blackish water released by Andhra Paper Mill
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Black chemical water released by Andhra Paper Mill
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That the unit is releasing untreated blackish effluent into the Godavari river and 

also affected ecological balance badly. The damage to the river has already 

worsen its situation. That the Godavari river getting polluted and people are 

consuming polluted water.  

23Applicants submitting representation to Govt Officials on 4.10.2022.

The manager of Andrha Paper Mill giving a written assurance to Applicants in the 
presence of Police and Government Officials
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11. That the representations sent by the Applicants to the District Collector,

Rajamahendravaram of East Godavari district on no action taken by the

Board for non-compliance and violations of the regulations. That the District

Collector and Police Officials intervened when the Applicants/affected people

conducted protests against the pollution of Respondent Unit. The Officials of

Respondent Unit vide its letter dated 4.10.2022 assured the

Applicants/residents that they will arrange a meeting with the Top level

management of the Company at 11 am on 10.10.2022. But the meeting did

not held with the Top management instead one Mr. Murali met the Applicants

and told them he will look into the issues raised by the Applicants. But till date

the pollution continuing. That the Applicants are worried that the Respondent

Unit will further damage the environment in the area with its money power

and political influence.

True copies of the assurance letter written by the Respondent Unit dated 

4.10.2022 to the Applicant is annexed as ANNEXURE A-5. 

12. Since the authorities failed to take action on the Respondent Highly Polluting

industry, Applicants are compelled to approach this Hon’ble Tribunal under

Section 14, 15 of NGT Act.

GROUNDS 

13. The present application is filed on the following among other grounds

which the Applicant might take at the time of hearing the case:

A. That the APPCB repeatedly directed the Unit to discharge treated

water directly into sea vide its orders dated 27.7.2015, 31.1.2017 and

19.9.2017. But despite lapse of more than about eigth years, the Unit

has not complied and discharging highly polluted chemical water into

Godavari river in Turpulanka an island of Godavari river near

Rajahmandry town.

B. That the MoEF, APPCB have granted approvals to the Respondent

Unit in piece meal manner without conducting cumulative impact study

on the Highly polluted activities. This shows the complete negligent

approach of the regulators towards the environment and

implementation of statutory law and Constitution of India.

C. That the pollution caused by Respondent Unit resulted adverse impact

on river ecosystem, damage to the quality of water in Godavari river

and degrading the health of the people living about one kilometer

radius of the Unit. That the ECs granted to the Unit categorically
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mandates that there shall not be pollution. Though there has been 

clear adverse impact on local population, the authorities are not taking 

cohesive steps against the polluting unit due to unknown reasons. The 

action of the Regulators is contrary to the Statutory provisions of Air, 

Water and Environment Act besides fundamental Rights guaranteed 

under Article 14, 21 of the Constitution of India.    

D. That the Unit has initially started its activity and subsequently

expanded the activity many folds. That the area of the activity, capacity

of production, utilization of water, waste water generation have

massively increased. But neither the Precautionary Principle nor the

Polluter pay principal are implemented by the Respondent authorities

for causing pollution.

E. Because due to the inaction of the official Respondents and illegal

action of the Respondent Unit, thousands of residents around the unit

are facing severe health problems such as kidney, lungs, heart,

breathing disorders.

F. That the Official Respondents are not taking effective action on the

violations committed by the Respondent Unit. That the Unit has been

continuously violating the conditions and causing severe odor, water,

soil, water pollution. But the enforcing agencies are taking the issue

very causally.

G. That the effluents are generated from the Unit are not properly treated

either at the plant or at the Effluent Treatment Plants. The polluted

water has been discharging into Godavari river.

H. That the funds allotted under Corporate Social Responsibility for taking

up various welfare measures of the affected people in the area and

funds for Environmental sustainability are diverted/misused by the Unit.

This is gross violation of the Conditions mandated in Environment

Clearance granted to Respondent Unit.

I. Because the Hon’ble Supreme Court of India has held in several cases

that the principle of precaution under the international law is now part

of the Indian municipal law. In Vellore Citizens‟ Welfare Forum v. Union

of India 1996 (5) SCC 647, the Court held that the Precautionary

Principle in the municipal law context means:-
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„(i) Environment measures - by the State Government and the statutory 

Authorities - must anticipate, prevent and attack the causes of 

environmental degradation.  

(ii) Where there are threats of serious and irreversible damage lack of

scientific certainly should not be used as the reason for postponing, 

measures to prevent environmental degradation. 

(iii)The "Onus of proof" is on the actor or the developer/ industrial to

show that his action is environmentally benign.‟ 

LIMITATION 

14. That the pollution caused by Respondent Unit is continuing as on the date

of filing the present Application. The actions of the Respondents are in

violation of rule of law and Environment (Protection) Act, 1986, EIA

Notification of 2006, Water Act, Biodiversity Act. The activities are causing

irreparable loss to the Environment, biodiversity and people living in the

area. That the Applicants have made complaints to the authorities and the

Unit itself assured the Applicants/residents vide its assurance letter dated

4.10.2022. Hence, this becomes a matter of continuous, recurring cause

of action, falling within the ambit of Section 14,15 of the National Green

Tribunal Act, 2010.

While dealing with issue of recurring cause of action, the Hon’ble Supreme

Court in the matter of State of Bihar v. Deokaran Nenshi and Anr.,

(1972) 2 SCC 890, defined recurring cause of action as:

„5. A continuing offence is susceptible of continuance and is

distinguishable from the one which is committed once and for all. It is one

of those offences which arise out of a failure to obey or comply with a rule

or its requirement and which involves a penalty, the liability for which

continues until the rule or its requirement is obeyed or complied with. On

every occasion that such disobedience or non-compliance occurs and

recurs, there is the offence committed. The distinction between the two

kinds of offences is between an act or omission which constitutes an

offence once and for all and an act or omission which continues and

therefore, constitutes a fresh offence every time or occasion on which it

continues. In case of a continuing offence, there is thus the ingredient of

continuance of the offence which is absent in the case of an offence which

takes place when an act or omission is committed once and for all.‟

In the case of a continuing offence, there is thus the ingredient of 

continuance of the offence which is absent in the case of an offence which 

takes place when an act or omission is committed once and for all. 

This Hon’ble Tribunal has held in the matter of Forward 

Foundation, A Charitable Trust and Ors. Vs. State of Karnataka and 

Ors. 2015 ALL (I) NGT Reporter (2) (Delhi) 81 that:- 
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“28. The settled position of law is that in law of limitation, it is only the 

injury alone that is relevant and not the consequences of the injury. If the 

wrongful act causes the injury which is complete, there is no continuing 

wrong even though the damage resulting from the act may continue. In 

other words distinction must be made between continuance of legal injury 

and the continuance of its injurious effects. Where a wrongful act 

produces a state of affairs, every moment continuance of which is a new 

tort, a fresh cause of action for continuance lies. Wherever a suit is based 

on multiple cause of action, period of limitation will began to run from the 

date when the right to sue first accrues and successive violation of the 

right may not give rise to a fresh cause of action…. 

31. The Continuing cause of action would refer to the same act or

transaction or series of such acts or transactions. The recurring cause of

action would have an element of fresh cause which by itself would provide

the applicant the right to sue. It may have even be de hors the first cause

of action or the first wrong by which the right to sue accrues. Commission

of breach or infringement may give recurring and fresh cause of action

with each of such infringement like infringement of a trademark. Every

rejection of a right in law could be termed as a recurring cause of action.

[Ref: Ex. Sep. Roop Singh v. Union of India and Ors., 2006 (91) DRJ 324,

M/s. Bengal Waterproof Limited v. M/s. Bombay Waterproof

Manufacturing Company and Another, (1997) 1 SCC 99].

32. The principle that emerges from the above discussion is that the

'cause of action' satisfying the ingredients for an action which might arise 

subsequently to an earlier event give result in accrual of fresh right to sue 

and hence reckoning of fresh period of limitation. A recurring or 

continuous cause of action may give rise to a fresh cause of action 

resulting in fresh accrual of right to sue. In such cases, a subsequent 

wrong or injury would be independent of the first wrong or injury and a 

subsequent, composite and complete cause of action would not be hit by 

the expression 'cause of action first arose' as it is independent accrual of 

right to sue. In other words, a recurring cause of action is a distinct and 

completed occurrence made of a fact or blend of composite facts giving 

rise to a fresh legal injury, fresh right to sue and triggering a fresh lease of 

limitation. It would not materially alter the character of the preposition that 

it has a reference to an event which had occurred earlier and was a 

complete cause of action in itself. In that sense, recurring cause of action 

which is complete in itself and satisfies the requisite ingredients would 

trigger a fresh period of limitation. To such composite and complete cause 

of action that has arisen subsequently, the phraseology of the 'cause of 

action first arose' hat would not effect in computing the period of limitation. 

The concept of cause of action first arose must essentially relate to the 

same event or series of events which have a direct linkage and arise from 

the same event. To put it simply, it would be act or series of acts which 
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arise from the same event, may be at different stages. This expression 

would not de bar a composite and complete cause of action that has 

arisen subsequently.” 

Fees paid: That the Applicants have paid the mandatory fees by way of 

efiling. 

INTERIM PRAYERS 

15. In the above circumstances it is prayed that this Hon’ble Tribunal may be

pleased to:

A. Direct the Respondent Unit to stop storing and discharging of

effluent in Turuplanka of Godavari river and stop discharging of

odourous gases into air;

B. Appoint a High Level Independent Committee consisting of experts

from chemical, water, soil and health fields to ascertain the loss

caused to the  river eco system, health etc due to the violations and

pollution of Respondent Unit,

C. Pass any such order, as the Hon’ble Tribunal may deem fit and

proper in the facts and circumstances of the case.

PRAYER 

That in light of the above facts and circumstances, it is humbly prayed that this Hon’ble 

Tribunal may be pleased to: 

A. Direct the Union Ministry of Environment, Forest & CC, Central Pollution 

Control Board and Andhra Pradesh Pollution Control Board to close down the 

Respondent Unit for continuous violations and non-compliance of conditions 

of Environment clearance, Consent for Operation and directions issued by Andhra 

Pradesh Pollution Control Board vide its order 10.7.2015, 27.7.2015, 31.1.2017 and 

9.9.2017 etc.  

B. Direct official Respondents to implement remediation plan in the pollution 

affected areas such as Turupuland in Godavari river, Kotilingalapeta, Seetampeta, 

Sriramnagar, Lalithanagar, Lutarigiri, Malaypeta, Aryapuram, Patta Vutlanka areas of 

Rajahmandry Town of Andhra Pradesh as per the recommendations of experts committee.  

C. Direct the Official Respondents to initiate prosecution against Respondent No.7/all 

responsible persons according to provisions of Environment (Protection) Act, 1986, Water 

(Prevention of Pollution) Act 1974 and Air (Prevention of Pollution) Act 1981 for causing 

pollution and violating the mandatory pollution control measures,
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3/17/23, 6:37 AM https://www.business-standard.com/article/printer-friendly-version?article_id=115072400447_1

https://www.business-standard.com/article/printer-friendly-version?article_id=115072400447_1 1/1

International Paper dips as APPCB
orders closure of its AP plant
The stock dipped 8% to Rs 309 after APPCB issued an order to close the
manufacturing facility at Rajahmundry, East Godavari district.

SI Reporter  |  Mumbai   July 24, 2015 Last Updated at 13:18 IST

Shares of International Paper APPM has dipped
8% to Rs 309 on the NSE after the company
announced that Andhra Pradesh Pollution
Control Board (APPCB) has issued a closure
order to the manufacturing facility located at
Rajahmundry, East Godavari district in Andhra
Pradesh. The company said it filed an appeal on
July 23, 2015 against the above closure order in
National Green Tribunal, which has admitted
the petition by the company and posted the

matter for July 28, 2015. The company is engaged in discussions with APPCB and
the Government of Andhra Pradesh, the company ...
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Item No.07: 

        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
(Through Video Conference) 

 
Original Application No.33 of 2023(SZ) 

 
 

 
 
 

 
 
 

IN THE MATTER OF: 
 
 

Nukatati Raja Sekhar and Anr.   
...Applicant(s) 

 

Versus  
 
Union of India and Ors. 

...Respondent(s) 
   

 
 

 

Date of hearing: 01.12.2023. 
 

  
 

      

CORAM:      
 

 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

 

For Applicant(s):  Ms. Shireesh Tyagi represented 
    Mr. Sravan Kumar. 
 
 

For Respondent(s): Mr. Thirunavukarasu represented 
 Mrs. Madhuri Donti Reddy for R2, R4 to T6. 
 Mr. Thirunavukarasu for R3. 
 Mr. Siva Sankar for R7. 
 

 
 
 

Annexure - II
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Page 2 of 2 
 

ORDER 
 
 

 

 
 

1. The report of the Andhra Pradesh Pollution Control Board is 

yet to be filed. 

 

2. At the request of the learned counsels, post the matter on 

08.01.2024 after which the matter may be taken up for final 

hearing. 

  
   

  Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
 

 Sd/- 

Dr. Satyagopal Korlapati, EM 
 
 
 

O.A. No.33/2023(SZ) 
01st December, 2023. AD. 

16

17

Page 127 of 178



No. J-11 011/98/2004 -IA 11 (1) 
Government of India 

Ministry of Environment & Forests 

E mail: plahujarai(yahoo.com   
Tel No. 24363973 

Paryavaran Bhawan, 
CGO Complex, Lodi Road, 

New Delhi -110 003 

31" January, 2005 

To 

The Executive Vice President(Operations) 
M/s Andhra Pradesh Paper Mills Limited 
(Unit- APPM) 
Raja mundry-5331 05, 
East Godavari, Distt. AP, India 

Sub: Modernization cum-expansion of pulp and paper mill and CPP by M/s The 
Andhra Pradesh Paper Mills Limited (Unit-APPM) at village Rajahmundry 
Tehsil Rajahmundry, District East Godavari in Andhra Pradesh. 

Sir, 

This has reference to your letter no. APPM/RJY/PROJ/MDP/3627 dated 29 
May, 2004 along with EIA/EMP 	- 'rt and other related project documents and 
subsequent communications dated 20th  July, 2004 and 27th  August, 2004 on the above 
mentioned project. The Ministry of Environment and Forests has examined your 
application. 

It is noted that the company is proposing to modernize and expansion of pulp 
and paper mill and captive power plant. The capacity of pulp and paper mill production 
will increase from 280 TPD to 500TPD and from 285 to 330 TPD respectively and CPF 
from 31 MW to 34MW. The proposed expansion will be within the existing plant 
premises. Area required for the expansion project is 8 acres and will be located in the 
existing plant area of 182 acres. No additional land is required. The project does not 
involve forest land and displaceme 	 o noted that water requirement 
will decrease from 44644 m3/d to 37860 m3id atter 'r,_ 	'd expansion and will be 
met from the river Godavari. Permission to draw water fiom  
been obtained on 10" February 1996. The public hearing pane' rias 
oroject in its meeting held on 17" February 2004. NOC from the APPCB has been 

*-lined on 19th  May, 2004. Total cost of the expansion project is Rs. 460 crores. 

2 0. 	The Ministry of Environment and Forests hereby accords environmental 
clearance 	proposed expansion of the above project under the provisions of EIA 
Notification rj. 	271h January, 1994 as amended subsequently subject to strict 
compliance to the. 	"ing specific and general conditions: 

Annexure -III
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-2- 
A. 	Specific Conditions 

The gaseous emissions from various process units should conform to the 
standards prescribed from time to time. The State Board may specify more 
stringent standards for the relevant parameters keeping in view the nature of the 
industry, its size and location. At no time the emission level should go beyond the 
prescribed standards. In the event of failure of any pollution control system 
adopted by the unit, the respective unit should not be restarted until the control 
measures are rectified to achieve the desired efficiency. Ambient air quality data 
should be regularly monitored and records maintained and report submitted to 
the Ministry! CPCB!AP Pollution Control Board once in six months. 

The company should adopt environmentally friendly Elemental Chlorine Free 
(ECF) pulp bleaching process. As reflected in the EIA/EMP, a oxygen 
delignification plant, additional lime kiln and advance cooking system should be 
installed to reduce the pollution load. 

The Company should install chemical recovery boiler. The new coal fired boiler 
for the co-generation power plant, recovery boiler and lime kiln should be 
equipped with ESP. The particulate emissions from the stack shall not exceed 80 
mgINm3. The efficiency of ESP should be 99.9%. 

IV. The effluent generation should not exceed 37860m3!d. The effluent should be 
treated in the ETP. The quality of the treated effluent should conform to the 
prescribed standards for discharge in the surface waters. The treated effluent 
should be discharged into Turupulanka Island in Godavari river. However, the 
company should explore and possibility to utilize the treated effluent for irrigation, 
wherever possible. The quality of the treated effluent should be measured 
regularly and report submitted to the Ministry and its regional office at Bangalore. 
The project authorities shall inform the Ministry about the findings of studies for 
colour removal by EPTRI, Hyderabad. 

V. The solid waste generated in the form of boiler ash (196 TPD) should be used in 
brick manufacturing and partly disposed off in abandoned quarries. 	Chipper 
dust (40TPD) and ETP sludge (30TPD) should be used in boiler. Lime sludge 
should be completely burnt. 

V1. 	As per the recommendations made in the Charter on Corporate Responsibility for 
Environmental Protection, the Company should undertake measures for 
discharge of AOx less than 1.5kg/tonne of paper within two years and 
1 .Okg!tonne of paper in 5 years. The wastewater discharge per tonne of paper 
should be less than 100m3/tonne of paper per unit installed. Company should 
install odour control system. 

vii 	Green belt of adequate width and density in an area of 2 ha. in addition to the 
10.12 ha. of area already afforested should be provided to mitigate the effects of 
fucitive emission all around the plant as per the CPCB guidelines. 
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-3- 
B. 	General Conditions 

The project authority must adhere to the stipulations made by Andhra Pradesh 
State Pollution Control Board and State Government. 

11 	No further expansion or modifications in the plant should be carried out without 
prior approval of the Ministry of Environment & Forests. In case of deviations or 
alterations in the project proposal from those submitted to this Ministry for 
clearance, a fresh reference should be made to the Ministry to assess the 
adequacy of conditions imposed and to add additional environmental protection 
measures required, if any. 

iii. 	Proper housekeeping and cleanliness must be maintained within and out side 
the plant. 

IV. The overall noise levels in and around the plant area should be kept well within 
the standards (85 dBA) by providing noise control measures including acoustic 
hoods, silencers, enclosures etc. on all sources of noise generation. The ambient 
noise levels should conform to the standards prescribed under EPA Rules, 1989 
viz. 75 dBA (day time) and 70 (dBA (night time). 

V. Occupational health surveillance programme should be undertaken as regular 
exercise for all the employees, specifically for those engaged in handling 
hazardous substances. The first aid facilities in the occupational health centre 
should be strengthened and the medical records of each employees should be 
maintained separately. 

V1. 	The project proponent shall also comply with all the environmental protection 
measures and safeguards recommended in the EIA and Risk analysis. Report. 

Vi'. 	The implementation of the project vis-à-vis environmental action plans will be 
monitored by Ministry's regional office at Bangalore!State Pollution Control Board 
/Central Pollution Control Board. A six monthly compliance status report should 
be submitted to monitoring agencies. 

viii. Adequate provisions for infrastructure facilities such as water supply, fuel, 
sanitation etc. should be ensured for construction workers during the construction 
phase so as to avoid felling of trees and pollution of water and the surroundings. 

ix. The project proponent should have a scheme for social upliftment in the 
surrounding villages with reference to contribution in road construction, education 
of health centres, sanitation facilities, drinking water supply, community 
awareness and employment to local people whenever and wherever possible 
both for technical and non-technical jobs. 

X. 	A separate environmental management cell with full fledged laboratory facilities 
to carry out various management and monitoring functions should be set up 
under the control of Senior Executive. 

Xi. 

	

	The project authorities will provide adequate funds both recurring and non- 
recurring to implement the conditions stipulated by the Ministry of Environment & 
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-4- 

Forests as well as the State Government along with the implementation 
schedule for all the conditions stipulated herein. The funds so provided should 
not be diverted for any other purpose. 

xn. 	Six monthly status report on the project vis-à-vis implementation of 
environmental measures should be submitted to this Ministry (Regional Office, 
Bangalore) I CPCB/S FOB. 

xiii. The Project Proponent should inform the public that the project has been 
accorded environmental clearance by the Ministry and copies of the clearance 
letter are available with the State Pollution Control Board! Committoe and may 
also be seen at Website of the Ministry of Environment and Forests at 
http:Ienvfor.nic.in. This should be advertised within seven days from the date of 
issue of the clearance letter, at least in two local newspapers that are widely 
circulated in the region of which one shall be in the vernacular language of the 
locality concerned and a copy of the same should be forwarded to the Regional 
office. 

xiv. The Project Authorities should inform the Regional Office as well as the Ministry, 
the date of financial closure and final approval of the project by the concerned 
authorities and the date of commencing the land development work. 

3.0 	The Ministry or any competent authority may stipulate any further condition(s) on 
receiving reports from the project authorities. The above conditions will be monitored by 
the Regional Office of this Ministry located at Bangalore. 

4.0 	The Ministry may revoke or suspend the clearance if implementation of any of 
the above conditions is not satisfactory. 

5.0 	Any other conditions or alteration in the above conditions will have to be 
implemented by the project authorities in a time bound manner. 

6.0 	The above conditions will be enforced, inter-alia under the provisions of the 
Water (Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of 
Pollution) Act, 1961 the Environment (Protection) Act, 1986 and the Public Liability 
Insurance Act, 1991 along with their amendments and rules. 

Yours faithfully, 

(Dr. P. L.fJai) 
Additional lrector 

Copy to  :- 
1. The Secretary, State Deptt. of Environment, Government of Andhra Pradesh, 

Mantralaya, Hyderabad. 
2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office 

Complex, East Arjun Nagar, Delhi-110032. 
3. The Chairman, Andhra Pradesh State Pollution Control Board, 2 Id Floor, HUDA 

Complex, Maitrivaram S.R.Nagar, Hyderabad 500 038. 
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4. The Chief Conservator of Forests (Central), Regional Office. (SZ), Kendriya Sadan, 
lVth Floor, E&F Wing, 1 7th  Main Road, Koramangala, Bangalore-560034. 

5. JS(CCI-l), 	Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Complex, New Delhi.- 110003. 

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO 
Complex, New Delhi- 110003. 

7. Guard file,. 
8. Record file. 
9. Monitoring file. 

(Dr. P. L. Ahujarai) 
Additional Director 

I 
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State Level Environmeni impact Ascsnient Authority (SEIA.A) 
Andhra Pradeh  

Government of India  
Minist cv of Environment & Forests  

A-3. Industrial Estate. Sanathnagar, Hyderabad- 500 OIS.  

  

RECD.POST WFTTt ACK.I)11 1  

Order No. SEIAA/APIEG..- 07/2009- 	 1)t:2602.201 0. 

Sub: SEL&A, A.P. - MIs. The Andhra l'radcsh I'aper Mills Lid.. Unit —APPM, Sreeram 
Nagar, Rajahmundrv. East Godinari t)istrici - F,nironmcntaL Clearance for 
expansion of paper zhine. paper production and power plant- Issued - Reg. 

This has reference to your application vide letter dt. 07.012009 and subsequent In dt. 
30.10.2009. 29.12.2009. 02.01.2010 seeking Fn'.'ironmental Clearance in the name of Nils. 
The Andhra Pradesh Paper Mills Ltd., Unit —APiM, •Sreerain Nagar, Rajahmundrv, 
East Godavari District to increase the production capacity of paper by installing a new 
Paper Machine by importing more pulp and to refurbish old boilers to meet the steam 
requirements of paper machine and. cogeneration. It is proposed not to increase the 
production of the pulp in the existing unit. The additional requirement of the pulp will be met 
by importing the pulp. The .MoE&F. 001. New Delhi vide lr.dt. 31 M3.2008 advised the 
proponent to approach the SEIAAJSEA C. Andhra Pradesh to process their application. The 
proposal has been examined and processed in accordance with IAA Notification, 2006. it is 
noted that the Plant is located within the Rajahrnu!Idry city and River (lodavari flows at a 
distance of 0.7 km from the protect  site. The total area of the site is Ac. 123 	Land area for 
the proposed plant is Ac. 4.07. The greenbelt is Ac. 27.90. It is noted that the industry 
produces the following products with an invcstrnent of R.s.251 Crores. 

Paper -from 330 1111) to 593 TPD. 
Additional Paper machine - 87,000 11'A. 

Coal based power plant - from 34 MW to 46 MW 

H. 	The process of paper rnanuucturing broadly involves in Pulp making, Pulp bleaching and 
paper making. But, the present proposal is for expansion of paper making only without 
manufacturing additional pulp. In paper making process binders, sizers and dyes are added 
to the imported pulp to impart surface, capacity, strength and feel to the finished paper. The 
blended stock is then drawn into a paper web on a paper machine. The wet paper web is 
then pressed, dried and rolled. There shall he no increase in the consumption of Bamboo - 
66000 TPA and Hard wood- 375000 TPA. Electricity is generated using coal as fuel. 

Ill. 	The State Level Expert Appraisal Committee (SEAC) examined the application in its 
meetings held on 30.04.2009, 27.06.2008 and 26.11.2009 and 04.01.2010. The Sub- 
committee constitt" 	. 	-'ectcd the plant site and submitted a report. The SEAC 
examined the proposal, instrucuno 	"-' MoE&F, GO1. New Delhi and report of the 
Sub-Committee and recommended fbr is.. .Y Environmental Clearance. The project is 
exempted from public hearing under claws, 	of ETA- 2006 notification as the 
application was received prior to Office MemoranaL 	It. 03.06.2009 & 24.08.2009 issued 
by the MoE&F, GOl. The State Level Enviroan. 'mpact Assessment Authority 
(SEIAA), in its meeting held on 27.01.2010 exan.". the proposal and the 
recommendations of SEAC. It was decided to issue Enviconm...  
SEIAA, AX hereby accords prior Environmental Clearance to the pro 
as mentioned at Para no. I under the provisions 'of the EIA Notification 2006 and it 

'scauent amendments issued under Environment (Protection) Act, 1986 subject to 
iciation of the following conditions/safeguards. 

Annexure - IV
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iii. The effluents generated froin the plant shall he treated in EFP and treated effluents 
shall conform to surface water standards prescribed by the Mo E & F. (101 or any 
other standards prescribed by (he A11I(13 which ever is stringent. The treated waste 
water is to be utilized for dcvciopmcnt'maintenanec of grcenbelt. The rtmaining 
treated waste water is to be pumped through the pipelin to lagoons constructed on 
sand shoals in an area about Ac. 612. in the middle of River Godavari. The indusrr. 
shall provide facility to collect the treated efiluem sanipies periodically before 
discharging on to the sand shoals. The record of th analysis results 01 the samples 
shall be maintained and shall he made available to the inspecting officers. 

iv. The proponent shall undertake the following waste minimization measures: 
• Use of automated filling to minimize spillage. 
• Use of 'closed feed "system into reactors. 
• Use of high pressure hoses for equipment cleaning to reduce wastewater 

generation. 

c. Solid Waste: 

i. The solid waste generated after expansion in the form of boiler fly ash (347 TPD) 
should be used in brick manufacturing/ Cement plants! agencies authorized by 
APPCB; ETP sludge (32 TPD) shalt be disposed to egg tray manufacturers/ used as 
fuel in the boiler: chip dust (40 TPD) shall be used as fuel in the boiler; Garbage 
generated from the plant and colony shall he disposed to local municipalities / 
compost plant; Used baucries and waste oil shall be disposed to supplier/ authorized 
recycier. Ash shall be conveyed through pneumatic conveying system and stored in 
silos for dry disposal. 

B. 	General Conditions: 

i. This order is valid for a period of S years. 

ii. "Consent for Establishment" shalt he obtained from Andhra Pradesh Pollution Control 
Board under Air and Water Act before the start of any mininiz work at site. 

iii. No change in the process technology and scope of working should be made without 
prior approval of the SEIAA, -1, 1". 

iv. The proponent shall submit half-yearly compliance reports in respect of the terms and 
conditions stipulated in this order in hard :tnd soll copies lo the SFIAA on 1 ' June and 
I 	December of each calendar year. 

V. 	Ambient air quality-moni1orin stations shall be establislied in the downwind direction 
as well as where maximnuni ground kvcl concentration is anticipated in consultation 
with the APP'--I3. 

vi. Data on ambient air quality (RPM, SPM. 	2,Nox) should he regularly submitted to 
the Ministry including its Reuiuimal 011iec tocaico at Bangalore. SEIAA and the State 
Pollution Control Board/ Central Pollution Control Board once in six months. 

vii. Personnel working in dusty areas should wear protective respiratory devices and they 
should also be provided with adequate training and inibniiation on safety and health 
aspects. 

viii. Occupational health surveillance prugriun of the workers should be undertaken 
periodically to observe any contractions due to exposure to dust and take corrective 
measures, if needed. 

ix. The proponent shall comply with rules under Manufacture. Storage and Import of 
Hazardous Chemicals Rules. 1989 and their amendments tnercof. The proponent shall 
also comply with the rules under llazardous Waste (Management and Handling) Rules, 
1989 and its amendments thereof. 
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C9) 

X. 

	

	A separate environmental management cell with suitable qualified personnel should IL)--,- 
set-up set-up under the control of a Senior Executive, who will report directly to the Head of 
the Organization. 

xi. The 1i.irids earmarked for environmental protection measures  should be kept in separate 
account and should not he diverted for other purpose. Year wise expenditure should be 
reported to the Ministry and its Regional Office located at Bangalore. 

xii. The Regional Office of MOE&F located at Bangalore monitor compliance of the 
stipulated conditions. The project authorities should extend full cooperation to the 
officer (s) of the Regional Office by furnishing the requisite 
data•'intbrmationlmoniloring reports. 

xiii. A copy of clearance letter shall be marked to concerned Partchayat' from whom 
suggestion / representation has been received while processing the proposal. 

xiv. State Pollution Control Board should display a copy of the clearance letter at the 
Regional Office. District Industry Center and Collector's Office ITehsildar's Office for 

.30 days. 

xv. The project authorities should advertise at least in two local newspapers widely 
circulated, one of which shall be in the vernacular language of the locality concerned, 
within 7 days of the issue of the clearance letter informing that the project has been 
accorded environmental clearance 'and a copy of the clearance letter is available with 
the Slate Po1luton Control llozird and SEIAA. A.P. 

I'l ic Sll.\A nt.i' reokt. or suspend the order. if implementation of any of the above 
ititiiiii is not tli1teiurv. 1 he StlAA reserves the right to alter/modify the above 

conditions or stipulate any further condition in the interest of environment protection. 

xvii. 	Concealing the factual data, submission of fabricated data, failure to comply with any 
of the conditions meffliotied above may result in withdrawal of this clearance and 
attract action under the provisions of Environment (Protection) Act, 1986. 

xviii. The proponent shall obtain all other mandatory clearances from respective 
departmen is. 

xix. The above conditions will be enforced inter-alia. under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974. the Air (Prevention & Control of 
Pollution) I\CL 1981, the Environment (Protection) Act. 1986 and the Public Liability 
Insurance Act. 1991 alone with their amendments and rules. 

	

Sdl- 	 SdJ- 	 SdI- 
MFMBER sl;cIl:'rA1v 	MEMBER 	 CHAIRMAN, 

	

'EIAA,. A.P. 	 SEIAA, A.1. 	 SEIAA.. A.P. 

U 

Sri P.K. Sun, Unit -ll>I'M. 
M/s. The Andhra Pradesh Paper Mills l.id., 
Srccram Nagar, Raj alt in und ry 
East Godavari District. 

4 

I 

/ILC.F.B.O!I 

 

  

 

(CFE) 
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Government of India 

Ministry of Environment and Forests 

F. No. i-i 1011/410/2010-IA-Il (I) 

Paryavaran Bhawan 

CGO Complex, Lodhi Road 

New Delhi - 110 003 

E-mail: tchand2003@yahoo.co.uk  

Tele fax: 011: 2436 3963 

Dated: 6t)  March 2014 

To 

The Managing Director, 

M/s, Andhra Pradesh Paper Mills Limited 

Sreeram Nagar, Rajahmundry, 

District East Godavari, 

Andhra Pradesh- 533105 

Fax: 0383- 2461764; E-mail: pksuri@andhrapaper.com  teamlabs@gmail.com  

Subject: Expansion of pulp production capacity from 500 TPD to 650 TPD by modernization and 

debottlenecking the process of M/s Andhra Pradesh Paper Mills Limited at Sreeram 

Nagar, Rajahmundry, East Godavari District, Andhra Pradesh - Environmental Clearance - 

regarding. 

Sir, 

This has reference to your letter no.APPM/RJY/MOD/EC/MOEF/1 dated 15.11.2011 along with 

copies of EIA-EMP report and subsequent communications dated 3.12.2013, 17.12.2013 and 

1.1.2014 seeking environmental clearance under the provisions of EIA Notification, 2006. The Terms 

of Reference (TOR) for the aforesaid project was accorded by MOEF vide letter of even no dated 

20.10.2010. The pulp and paper manufacturing industry is listed at S.No. 5(i) in Category A of the 

schedule of EIA Notification, 2006 and appraised by the Expert Appraisal Committee (Industry) of 

MoEF. 

2. 	The Ministry of Environment and Forests has examined the application made EC for the 

aforesaid project. From the documents furnished, it is noted that M/s. Andhra Pradesh Paper Mills 

Limited have proposed for expansion of pulp production capacity from 500 TPD to 650 TPD by 

modernization and debottlenecking the process at Sreeram Nagar, Rajahmundry, East Godavari 

District, Andhra Pradesh. The project site is located at the intersection of the coordinates East 81°  

46' 20" and North latitude 170  01'41" with an elevation of 26.5 m. The unit has 123.86 acres of land 

of which 27.90 acres of the area was developed as green belt. The proposed expansion will carried 

within the existing plant premises. River Godavari is flowing from northwest to south direction and 

passing at a distance of 0.7 km from the plant site. The site has never been inundated due to floods 

of R. Godavari as the MSL of the river is 9.14m and that of the site is 26.21 ni. The nearest human 

settlement from the site is Rajahmundry town located at a distance of 1km. Rajahmundry Railway 

, 
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station (SC Railway) is at a distance of 2.1 km from the plant area in south direction. National 

highway is at a distance of 3.2 km from the plant area in east direction. Divancheruvu west reserved 

forest is at a distance of 4.5 km in east direction, Divancheruvu east reserve forest is at a distance of 

8.5 km in NE direction. No forestland is involved in the project area. No National Parks, Wildlife 

Sanctuaries/Eco-sensitive areas are located within 10 km radius of the site. Total cost for the 

proposed expansion is Rs. 19.60 crores in which Rs. 152.5 lakhs have been earmarked towards the 

capital cost and Rs. 350.8 lakhs have been earmarked towards the recurring cost after expansion for 

environmental protection. 

3. 	Following are the existing and proposed production capacities: 

S.No. Products EC obtained 

from MoEF 

dated 

31.01.2005 

EC obtained 

from SEIAA, 

Andhra Pradesh 

dated 26.2.2010 

Proposed 

expansion 

(Present 

proposal) 

Total Capacity 

1.  Pulp (TPD) 500 - From 500 to 

650 TPD 

650 

2.  Paper (TPD) 330 593 -- 593 

3.  CPP (MW) 34 46 -- 46 

4. It is noted that the proposed expansion will be done by optimizing the production capacity, 

by ensuring the equipment and machinery is used to their optimal capacity, thereby enhancing the 

productivity. The optimization shall also proportionately reduce the resource consumption and 

effluent generation. The de-bottlenecking process involves replacement of screen rotors with 

Dolphin type rotors and installation of high pressure water pump to Eop & Do stages of bleach plant 

for washers mesh in the fibre line. Modification of air handling system and ESP in the recovery island 

will also be done. 

5. It is noted that the emissions from the boiler and rotary kilns are passed through Electro 

Static Precipitator with an outlet concentration of 50 mg/Nm3. DG set is provided with stack height 

as per CPCB guidelines. Bag filter is provided to control the fugitive emissions. 

6. The total water requirement after expansion will be 49,100 m 3/day, which is drawn from the 

River Godavari. The wastewater generated from the plant after expansion would be 35,955 
M3  /day 

which will be reused for green belt development after treatment and excess treated waste water 

would be sent to turupulanka sand shoals of River Godavari. Domestic effluent of 2,800 
M3 

 /day 

would be sent to municipal sewer line. The unit has an existing effluent treatment plant with a 

capacity of 20 MGD for treating the effluent generated from process blow downs. The capacity is 

adequate to meet the total effluent generation of 35,955 M3 
/day after debottlenecking. 

7. The solid wastes generated from the process are ETP sludge, which would be sent to boiler 

or sold to egg tray manufacturers, chip dust shall be sent to boiler, lime sludge shall be reburnt in 

rotary lime kiln and from the utilities are lubricating oil, Container liners and PVC scrap, which are 

sent to authorized recyclers. 

8. Public Hearing / Public Consultation meeting was conducted by the Andhra Pradesh 

Pollution Control Board on 21.9.2011. 

9. The proposal was considered by the 32nd 
 meeting of the Expert Appraisal Committee 

(Industry) held during 
2728th 

 January 2012, lOttt  meeting of the Reconstituted Expert Appraisal 

Committee (Industry) held during 2931t July 2013 and further reconsidered in its 15' meeting held 
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during 2930th January 2014. The Committee recommended the proposal for environmental 

clearance subject to stipulation of specific conditions along with other environmental conditions. 

10. 	Based on the documents furnished and presentation made by you and your consultant, M/s. 

Team Labs and Consultants - Hyderabad, the Ministry of Environment and Forests hereby accords 

environmental clearance to the above project under the provisions of EIA Notification dated 14th 

September 2006, subject to strict compliance of the following Specific and General conditions: 

A. 	SPECIFIC CONDITIONS 

i. Compliance to all the specific and general conditions stipulated for the existing plant by the 

Central/State Government shall be ensured and regular reports submitted to the Ministry 

and its Regional Office at Bangalore. 

ii. The project authority shall install multi cyclones, wet scrubbers with the boilers to achieve 

the particulate emission below SO mg/Nm3. The emissions from chemical recovery section 

shall be controlled through primary and secondary venturi scrubbers. 

iii. Data on ambient air, stack and fugitive emissions shall be regularly submitted online to 

Ministry's Regional office at Bangalore SPCB and CPCB as well as hard copy once in six 

months and display data on PM10, PM25, SO2  and NOx outside the premises at the 

appropriate place for the general public. 

iv. In case of treatment process disturbances/failure of pollution control equipment adopted by 

the unit, the respective unit shall be shut down and shall not be restarted until the control 

measures are rectified to achieve the desired efficiency. 

V. 	The total water requirement (including existing) shall not exceed 49,100 
M3 

 /day. The 

industry shall ensure the compliance of the standards for discharge of the treated effluent 

from the unit as stipulated under the EPA rules or SPCB whichever is more stringent. The 

company shall make efforts to limit the water consumption upto 75 m3/tonne of product. 

Adequate steps including use of modern RO/UF based technologies shall be used to increase 

recycling and reduce water consumption. 

vi. Adequate number of influent and effluent quality monitoring stations shall be set up in 

consultation with the State Pollution Control Board and regular monitoring shall be carried 

out for all relevant parameters to maintain the effluent treatment efficiency. Online flow 

meter, pH meter, conductivity meter etc. shall be installed. The report shall be submitted to 

Ministry's Regional Office at Bangalore, SPCB and CPCB. 

vii. Ground water quality study in and around the project area shall be conducted and report 

submitted to Ministry's Regional Office at Bangalore, SPCB and CPCB. 

viii. The company shall install Oxygen Delignification (ODL) Plant and shall maintain AOX below 1 

kg/tonne of paper production. 

ix. The company shall submit the comprehensive water management plan along with 

monitoring plan for the ground water quality and the level, within three months from date 

of issue of this letter. 
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X. 	The project authority shall dispose of hazardous waste as per the provision of Hazardous 

Wastes (Management, Handling and Transboundary Movement) Rules, 2008. 

xi. The company shall develop green belt in 33% of the total land as per the CPCB guidelines to 

mitigate the effect of fugitive emissions. 

xii. Occupational health surveillance of the workers shall be done on a regular basis and records 

maintained as per the Factories Act. 

xiii. The company shall make the arrangement for protection of possible fire hazards during 

manufacturing process in material handling. 

xiv. All the recommendations made in the Charter on Corporate Responsibility for Environment 

Protection (CREP) for the pulp and paper sector shall be strictly implemented. 

xv. All the commitments made to the public during the Public Hearing/Public Consultation 

meeting held on 21.9.2011 shall be satisfactorily implemented and a separate budget for 

implementing the same shall be allocated and information submitted to the Ministry's 

Regional Office at Bangalore. 

xvi. The proponent shall adopt a 'Model Village" under CSR. At least 2 % of the net retain profits 

of the project shall be earmarked towards the Enterprise Social Commitment based on 

Public Hearing issues and item-wise details along with time bound action plan shall be 

prepared and submitted to the Ministry's Regional Office at Bangalore. Implementation of 

such program shall be ensured accordingly in a time bound manner. 

xvii. Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, 

Safe drinking water, medical health care, crèche etc. The housing may be in the form of 

temporary structures to be removed after the completion of the project. 

B. 	GENERAL CONDITIONS: 

The project authorities must strictly adhere to the stipulations made by the Andhra 

Pradesh Control Board and the State Government. 

ii. 	No further expansion or modifications in the plant shall be carried out without prior 

approval of the Ministry of Environment and Forests. 

At least four ambient air quality monitoring stations shall be established in the 

downward direction as well as where maximum ground level concentration of PM10, 

PM 5, SO2  and NOx  are anticipated in consultation with the SPCB. Data on ambient air 

quality and stack emission shall be regularly submitted to this Ministry including its 

Regional Office at Bangalore and the SPCB/CPCB once in six months. 

iv. 	Industrial wastewater shall be properly collected, treated so as to conform to the 

standards prescribed under GSR 422 (E) dated 191h  May, 1993 and 31" December, 1993 

or as amended form time to time. The treated wastewater shall be utilized for plantation 

purpose. 

I 
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V. 	The overall noise levels in and around the plant area shall be kept well within the 

standards (85 dBA) by providing noise control measures including acoustic hoods, 

silencers, enclosures etc. on all sources of noise generation. The ambient noise levels 

shall conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (daytime) 

and 70 dBA (nighttime). 

vi. Occupational health surveillance of the workers shall be done on a regular basis and 

records maintained as per the Factories Act. 

vii. The company shall develop rain water harvesting structures to harvest the rain water for 

utilization in the lean season besides recharging the ground water table. 

viii. The project proponent shall also comply with all the environmental protection measures 

and safeguards recommended in the EIA/EMP report. Further, the company must 

undertake socio-economic development activities in the surrounding villages like 

community development programmes, educationalprogrammes, drinking water supply 

and health care etc. 

ix. Requisite funds shall be earmarked towards capital cost and recurring cost/annum for 

environment pollution control measures to implement the conditions stipulated by the 

Ministry of Environment and Forests as well as the State Government. An 

implementation schedule for implementing all the conditions stipulated herein shall be 

submitted to the Regional Office of the Ministry at Bangalore. The funds so provided 

shall not be diverted for any other purpose. 

X. 	A copy of clearance letter shall be sent by the proponent to concerned Panchayat, Zila 

Parishad/Municipal Corporation, Urban Local Body and the local NGO, if any, from 

whom suggestions/representations, if any, were received while processing the proposal. 

The clearance letter shall also be put on the web site of the company by the proponent. 

xi. The project proponent shall upload the status of compliance of the stipulated 

environment clearance conditions, including results of monitored data on their website 

and shall update the same periodically. It shall simultaneously be sent to the Regional 

Office of the MOEF at Bangalore. The respective Zonal Office of CPCB and the SPCB. The 

criteria pollutant levels namely; PM10, PM25, 502, NOx (ambient levels as well as stack 

emissions) or critical sectoral parameters, indicated for the projects shall be monitored 

and displayed at a convenient location near the main gate of the company in the public 

domain. 

xii. The project proponent shall also submit six monthly reports on the status of the 

compliance of the stipulated environmental conditions including results of monitored 

data (both in hard copies as well as by e-mail) to the Regional Office of MOEF, the 

respective Zonal Office of CPCB and the SPCB. The Regional Office of this Ministry at 

Bangalore / CPCB / SPCB shall monitor the stipulated conditions. 

xiii. The environmental statement for each financial year ending 31' March in Form-V as is 

mandated to be submitted by the project proponent to the concerned State Pollution 

Control Board as prescribed under the Environment (Protection) Rules, 1986, as 

amended subsequently, shall also be put on the website of the company along with the 

status of compliance of environmental conditions and shall also be sent to the 

respective Regional Office of the MOEF at Bangalore by e-mail. 
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xiv. The Project Proponent shall inform the public that the project has been accorded 

environmental clearance by the Ministry and copies of the clearance letter are available 

with the SPCB and may also be seen at Website of the Ministry of Environment and 

Forests at http://envfor.nic.iri  This shall be advertised within seven days from the date 

of issue of the clearance letter, at least in two local newspapers that are widely 

circulated in the region of which one shall be in the vernacular language of the locality 

concerned and a copy of the same shall be forwarded to the Regional office at 

Bangalore. 

xv. Project authorities shall inform the Regional Office as well as the Ministry, the date of 

financial closure and final approval of the project by the concerned authorities and the 

date of commencing the land development work. 

11. The Ministry may revoke or suspend the clearance, if implementation of any of the above 

conditions is not satisfactory. 

12. The Ministry reserves the right to stipulate additional conditions if found necessary. The 

Company in a time bound manner shall implement these conditions. 

13. The above conditions shall be enforced, inter-alia under the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, 

the Environment (Protection) Act, 1986, Hazardous Wastes (Management, Handling and 

Transboundary Movement) Rules, 2008 and the Public (Insurance) Liability Act, 1991 alyI'g 6th their 

amendments and rules. 

(Dr.T.Chandini) 

Director 

Copy to:  

1. The Secretary, State Department of Environment, Government of Andhra Pradesh, Mantralaya, 

Hyderabad. 

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex, East 

Arjun Nagar, Delhi-110032. 

3. The Chairman, Andhra Pradesh State Pollution Control Board, 
2d 

 Floor, HUDA Complex, 

Maitrivaram, S.R.Nagar, Hyderabad- 500 038. 

4. The Additional Principal Chief Conservator of Forests (Central), Regional Office (SZ), Kendriya 

Sadan, lVth Floor, E&F Wing, 17th  Main Road, Korarnangala, Bangalore-560034. 

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New 

Delhi- 110003. 

6. Guard file! Record file/Monitoring  file. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Dr. YSR Paryavaran Bhavan, APIIC Colony Road, 

Gurunanak Colony, Autonagar, Vijayawada- 520007

Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/
 

RED CATEGORY
 
 

RENEWAL OF CONSENT TO OPERATE & AUTHORIZATION ORDER
 
 Consent Order No:APPCB/VSP/RJY/361/CTO/HO/2010-   Date:   03/07/2023      
 

CONSENT is hereby granted to Operate under section 25/26 of the Water (Prevention &

Control of Pollution)  Act, 1974 and under section 21/22 of Air (Prevention & Control of

Pollution)  Act  1981  and  amendments  thereof  and  Authorisation  under  Rule  6  of  the

Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016 and

the rules and orders made there under (hereinafter referred to as 'the Acts’, `the Rules’) to:

 

M/s. Andhra Paper Limited 

(Formerly International Paper APPM Limited), Unit: Rajahmundry, 

Sriramnagar, Rajamahendravaram, East Godavari District 

E-mail: sreeramachandra.susarla@andhrapaper.com

 

(Hereinafter  referred  to  as  'the  Applicant')  authorizing  to  operate  the  industrial  plant  to

discharge the effluents  from the outlets  and the quantity  of  Emissions  per hour  from the

chimneys as detailed below Outlets for discharge of effluents:
 
i) Out lets for discharge of effluents:
 

Outlet

No.

Outlet Description Max Daily

Discharge

KLD

Point of Disposal

1. Process  &  Washings

effluents after treatment

21,169 Treated in ETP and the treated effluent to

Greenbelt  development  and  excess  to

Turupu  Lanka  Sand  shoals  of  River

Godavari.
2. Cooling  blow  down  &

Boiler  and  DM  plant

regeneration

10,365

3. Domestic effluents from
Plant

400

4. Domestic effluents from
township after treatment

2480 Public sewer after treatment in STP.
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ii) Emissions from chimneys:
 

Chimney

No. Description of Chimney
Quantity of Emissions at

peak flow (m3/hr)

1  Attached to 1 x 105 TPH Coal fired boiler along with 

34 MW Turbine

2,30,000

2 Attached to 1 x 1300 TPD Recovery boiler 2,42,000

3 Attached to 100 TPD Rotary Lime Kiln-I 38,750

4 Attached to 160 TPD Rotary Lime Kiln-II 42,500

5 *Attached  to  2  x  6250  KVA  Turbo  generator  sets.

(Standby)

--

6 Attached to 1 X 45 TPH Coal fired Boiler along with

1x15000 KVA Turbo generators sets. (Standby)

90,180

7 Attached to Recovery Boiler-4 Main dissolving Tank

Vent

---

8. Attached to Pulp Bleach Plant Vents --

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are

dismantled.

 

iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]

 

M/s.  Andhra  Paper  Limited  (Formerly  International  Paper  APPM  Limited),  Unit:

Rajahmundry, Sriramnagar, Rajamahendravaram, East Godavari District is hereby granted

an authorization to operate a facility for collection, reception, storage, treatment, transport

and disposal of Hazardous Waste namely

 

• HAZARDOUS WASTES WITH  DISPOSAL OPTION: * 
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S. No Name of Waste Stream Quantity Mode of Disposal
1 ETP Sludge 35.3 of 

Schedule –
I

92 TPD Shall dispose part of the sludge
to egg tray units/sun dry paper
board  industries  for  recycling
and the remaining in the boiler
after  drying  along  with  coal  /
TSDF.

2 Used Oil 5.1 of 
Schedule –
I

25 TPA Shall  dispose to authorized re-
processers / internal recycling /
burning in lime Kiln

3 Empty  barrels  /  containers
/liners  contaminated  with
hazardous chemicals /wastes

33.1 of 
Schedule –
I

150 TPA Shall  dispose  after  complete
detoxification  shall  be  sent  to
outside parties.

4 Chemical-containing  residue
arising  from
decontamination / cleaning  of
tanks /  containers  /  furnaces  
( WBL tanks, GL tanks, RB4
tanks,  sumps,  WL  ,  clarifier
tanks  of  RLK,  RB.4  smelt
etc...)

34.1 of 
Schedule –
I

250 TPA Shall  dispose  to  cement
industries  for  co-processing  /
TSDF

5 Oil Suldge or Emulsion  
( Furnace oil Tank bottom 
sludge )

4.1  of 
Schedule –
I

5 TPA Shall dispose burning in boilers
along with coal / TSDF

6 Spent Ion exchange Resin 35.2 of 
Schedule –
I

2 TPA Shall dispose burning in boiler
along  with  coal  for  steam  &
power generation / TSDF

7 Discarded Asbestos 15.2 of 
Schedule –
I

10 TPA Shall dispose to TSDF

8 Date expired or off specified 
Chemicals (Obsolete )

32.1of 
Schedule –
I

50 TPA Shall  dispose to beneficial  end
users /  recyclers / TSDF  

9 Oil Contaminated cotton or 
other cleaning materials

33.2 of 
Schedule –
I

10 TPA Shall dispose burning in Boiler

10 Ash from Producer gas plant 35.1 of 
Schedule –
I

8 TPD Shall  dispose  used  in  boiler
along  with  coal  for  steam  &
power generation / TSDF

11 Waste Lime Cake (from dreg 
Filter press )

32.2  of 
Schedule –
I

20 TPD Shall  dispose  to  Cement
industry  /Brick  kilns  /
beneficial users / TSDF

12 Discarded Carbon filter 
media  
( water treatment Plant )

B2060 of 
Schedule 
-III

5 TPA Shall  dispose  used  in  boiler
along  with  coal  for  steam  &
power generation / TSDF

13 Discarded activated Alumina 35.1 of 
Schedule –
I

5 TPA Shall  dispose  to  Cement
industry  /  Brick  Kilns  /  Other
beneficial users / TSDF
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14. 
 

Insulation Waste / Discarded 
Glass wool

-- 6 TPA Shall dispose to TSDF

15. 
 

Discarded thermocol -- 2 TPA Shall dispose to TSDF

16. 
 

Discarded PPE       -- 5 TPA Shall  dispose  cotton  PPE  to
boiler  and  others  back  to
suppliers / recyclers / TSDF

* The industry shall route all the above wastes through APEMC
 

• OTHER THAN HAZARDOUS WASTE WITH DISPOSAL OPTION: 
S.
No

Name of Waste Quantity Mode of Disposal

1 Waste Lime Sludge 25 TPD Disposed to Cement industry / Brick kilns
/ beneficial  end user

2 PVC/HDPE & Polythene Scrap 50 TPA Sold to Reusers  / recyclers/re-processors

3 Chip Dust 75 TPD To Producer Gas plant / partly to boiler /
re-users for beneficial purposes.

4 Wood Bark 150 TPD To Producer Gas plant and partly to boiler
or re-users for beneficial purposes.

5 Wood waste & Logs 10 TPD Reused in producer Gas plant / beneficial
end users / Boiler

6 Knots from Pulp mill 5 TPD Reused in boilers

7 ESP Ash 8 TPD Disposed  to  Cement  industries  for  co-
processing / Brick Kilns

8 Coal Ash 333 TPD Brick kilns for reuse

9 Slaker stones from Lime Kiln 2.5 TPD Dispose to Cement industry/Brick kilns /
other beneficial users

10 Paper cuttings / waste Kraft / Cores
pipes/ broke/wappers

20 TPD Sold to re-users

11 Demolition and construction  waste
and refractory bricks

200 TPA To use  for  filling  in  low laying  area&
road  /  pathway  laying  within  the
premises  /  give  to  outside  construction
agencies for use.

12 Metal  Waste  (  Ferrous  &  non
Ferrous)

1500
TPA

Sold  to  outside  party  for  reusers  /
recyclers

13 Discarded  Machine  clothing,  felts,
screens,  Conveyor  belts,  Drive
belts,  presses  wires,  rubber  Scrap
etc...   

150 TPA Sold to reusers / recyclers / end users

14 Discarded  packing  of  Wooden  /
carton scrap

200 TPA Sold to  reusers  /  recyclers  /  end users  /
producer gas plant

15 Scrap  electrical  &electronics
assemblies other than E- Wastes

300 TPA Sold to reusers / recyclers / end users

16 E-Waste 30 TPA Authorized  Collection  centers/
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dismantlers/  re-processors/  return  to
suppliers.

 
This  consent  order  is  valid  for  manufacture  of  the  following  products  along  with
capacities only.
 

S.No Products Capacity
1 Paper 2,07,550 TPA
2. Pulp 2,00,000 TPA
3. Captive Power 46 MW
4. Paper Sheets (A4 sheeter) 267 TPD
 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made thereunder
and  further  subject to  the  terms  and  conditions  incorporated  in  the  schedule  A,  B  & C
enclosed to this order.
 
This combined order of consent to operate & Hazardous Waste Authorisation shall be valid
for a period ending with the 30th day of June, 2028.
 

B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB
To
M/s. Andhra Paper Limited 
(Formerly International Paper APPM Limited), Unit: Rajahmundry, 
Sriramnagar, Rajamahendravaram, East Godavari District 
Copy to:
 

1. The JCEE, Zonal Office, Viskhapatnam for information and necessary action. 
2. The EE, Regional Office, Kakinada for information and necessary action.   

 
 
 

SCHEDULE – A
1. Any up-set condition in any industrial plant / activity of the industry, which result in,

increased effluent / emission discharge and/ or violation of standards stipulated in this
order shall be informed to this Board, under intimation to the Collector and District
Magistrate and take immediate action to bring down the discharge / emission below
the limits. 

2. The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to
the Board. 

3. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board. 

4. The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval
from the Board. 

5. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof. 
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6. The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts
and  detailed  compliance  of  CFO  conditions  for  obtaining  Consent  &  HW
Authorization of the Board. 

7. The industry should immediately submit the revised application for consent to this
Board  in  the  event  of  any  change  in  the  raw material  used,  processes  employed,
quantity of trade effluents & quantity of emissions.  Any change in the management
shall be informed to the Board. The person authorized should not let out the premises /
lend / sell / transfer their industrial premises without obtaining prior permission of the
State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra  Pradesh  Water  Rules,  1976  and  Air  Rules  1982,  to  Appellate  authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

9. The  industry  shall  be  liable  to  pay  Environmental  Compensation  /  Other
Environmental  Taxes,  if  any environmental  damage caused to the surroundings,  as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue. 

10.The industry may explore the possibility of tapping the solar energy for their energy
requirements. 

11.The industry should educate the workers and nearby public of possible accidents and
remedial measures. 

SCHEDULE      - B  
The  item  was  placed  CTO  committee  meeting  held  on  21.06.2023.  The  committee
recommended to issue of CTO & HWA order to the industry for the existing products
only  for  a  period  upto  30.06.2028,  as  the  industry  has  not  complied  with  several
conditions  stipulated  by  the  Board.  The  expansion  proposal  shall  be  reviewed  after
receipt of ZO, Visakhapatnam report on the industry’s reply submitted during the CTO
meeting, including balance fee payable by the industry.  
WATER POLLUTION:

1. The effluent discharged shall not contain constituents in excess of the tolerance limits
mentioned below: 

Outlet Parameter Limiting
Standards

1 to 3 pH 6.50 – 8.50
TSS 100 mg/l
Oil and Grease 10 mg/l
COD 250 mg/l
BOD 30 mg/l
AOx 1.0 kg/ton of paper

4 pH 6.50 – 8.50
Oil and Grease 10 mg/l
Biochemical Oxygen Demand 30 mg/l
Total Suspended Solids <100 mg/l
Fecal Coliform (FC) (Most Probable Number per 100 milliliter, <1000 MPN/100
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MPN/100ml ml
2. The  source  of  water  is  River  Godavari.  The  following  is  the  permitted  water

consumption: 
Sl. No. Purpose Quantity  (KLD)
1 Industrial cooling, boiler feed. 12,782
2 Domestic & Gardening purposes. 3,700
3 Process and washings. 27,130
 Total 43,612

Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above for assessment purpose.

3. The industry shall  maintain Electro Magnetic  flow meters  with totalisers  for water
consumption, effluent generation mentioned in the Order. 

4. The industry shall comply with CPCB directions dated 05.02.2014 & 02.03.2015 on
online connectivity to CPCB/APPCB website. 

AIR POLLUTION:
5. The  emissions  shall  not  contain  constituents  in  excess  of  the  prescribed  limits

mentioned below: 
Chimney No. Parameter Emission Standards

1, 2 & 6 Particulate matter 50 mg/Nm3

3 & 4 Particulate matter 50 mg/Nm3

H2S 10 mg/Nm3

*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are
dismantled.

6. The industry shall  comply with ambient air quality standards of PM10 (Particulate
Matter size less than 10mm) - 100 mg/ m3; PM2.5 (Particulate Matter size less than
2.5 mm) - 60 mg/ m3; SO2  -  80 mg/ m3;  NOx - 80 mg/m3,   outside the factory
premises at the periphery of the industry. 
Standards  for other  parameters  as mentioned in  the National  Ambient  Air  Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.
Noise Levels:   Day time      (6 AM to 10 PM) - 75 dB (A)
   Night time    (10 PM to 6 AM) - 70 dB (A)

7. The industry shall comply with emission limits for DG sets of capacity upto 800 KW
as  per  the  Notification  G.S.R.520  (E),  dated  01.07.2003  and  G.S.R.448(E),  dated
12.07.2004  under  the  Environment  (Protection)  Act  Rules.  In  case  of  DG sets  of
capacity more than 800 KW shall comply with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)
Act, 1986.  

8. The  industry  shall  take  measures  to  control  the  smell  nuisance  (Mercaptanes  and
others) and there shall not be any perceptible odour outside the industry premises. 

9. The industry shall implement adequate dust containment cum extraction measures near
lime kiln  1 & 2 to  mitigate  fugitive emission and shall  report  compliance  to  RO,
Kakinada and ZO, Visakhapatnam. 

GENERAL:
10.The  industry  shall  not  manufacture  new  products  and  not  exceed  the  consented

capacity without CTE/CTO of the Board. 
11.The industry shall restrict the temperature of waste water to below 350C at inlet of

ETP. The plan of action to restrict the temperature of waste water at inlet ETP within 2
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months shall be furnished to RO Kakinada and ZO Visakhapatnam. 
12.The  industry  shall  renew  the  lease  permission  of  sand  shoals  from  the

Government of Andhra Pradesh. 
13.The industry shall submit detailed action plan for complying CTO conditions within

15 days at the   Regional Office – Kakinada. 
14.The industry shall maintain proper house keeping. 
15.The industry shall  operate the NCG system continuously to reduce smell nuisance

mainly during winter season. 
16.The industry shall  submit monitoring reports of composite samples of effluent,  on

monthly basis to the E.E., RO, Kakinada. 
17.The industry shall submit a report on findings of studies proposed to be conducted for

colour removal, as per E.C., dt. 31.01.2005. 
18.The industry shall maintain records of AAQM stations as per CFE dt. 19.05.2004.

They shall submit monthly reports to the E.E., RO, Kakinada. 
19.The industry shall identify all possible sources of HVLC of Non – condensable gases

and  handle  them  properly  to  ensure  no  smell  complaints  are  received  from  the
surrounding areas. 

20.The industry shall install pretreatment systems to NCG incinerator immediately and
action plan for revamping of all engineering operations attached to system of NCG
incinerator shall be submitted to RO-Kakinada. 

21.The industry shall  install  closed containment system for prevention and control of
dust pollution at wood chip area. 

22.The industry shall comply with conditions of EC dated 31.01.2005. 
23.Any other directions / circulars / notices issued by CPCB, MoEF&CC and APPCB

shall be followed from time to time. 
24.This order is issued without prejudice to W.P. filed by the Central Tobacco Research

Institute,  Rajahmundry  in  the  Court  of  Principal  District  Judge,  Rajahmundry
regarding Water and Air Pollution. 

25.This order issued subject to final orders issued by any court of law. 
Special conditions: 

26.The industry shall submit a copy of the NOC issued by the Andhra Pradesh State
Disaster  Response  and  Fire  Service  Dept.,  (APSDRFSD)  at  concerned  Regional
Office, APPCB. 

27.The industry shall prepare a safety report and carry out an independent safety audit
report  of  the  respective  industrial  activities  including  chemical  storages  /  isolated
storages by an expert not associated with such industrial  activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and submit
the compliance along with copy of the safety report,  safety audit  report and safety
certificate at concerned Regional Office, APPCB. 

28.The industry shall  extend training  to  the working personnel  for  the prevention  of
accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989. 

29.The industry shall carryout calibration of safety equipment and leak detection systems
at regular  intervals and shall  certify  the same with the Factories Department.  That
certified copy shall be submitted to the APPCB, Regional Office. 

30.The industry shall install fluorescent Wind Vane at the highest point in the industry
premises. 

31.The industry shall submit Risk analysis and risk assessment covering worst scenario
clearly  describing  impact  within  the  industry  premises  and  outside  the  industry
premises and emergency response system. 

SCHEDULE - C
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[see rule 6(2)]
[ CONDITIONS  OF AUTHORISATION FOR OCCUPIER OR OPERATOR

HANDLING HAZARDOUS WASTES ]
1. The  authorised  person  shall  comply  with  the  provisions  of  the  Environment

(Protection) Act, 1986, and the rules made there under. 
2. The  authorisation  shall  be  produced  for  inspection  at  the  request  of  an  officer

authorised by the State Pollution Control Board. 
3. The person authorised shall  not  rent,  lend,  sell,  transfer  or otherwise transport  the

hazardous and other wastes except what is permitted through this authorisation. 
4. Any unauthorised change in personnel, equipment or working conditions as mentioned

in  the  application  by  the  person  authorised  shall  constitute  a  breach  of  his
authorisation. 

5. The  person authorised  shall  implement  Emergency  Response  Procedure  (ERP)  for
which  this  authorisation  is  being  granted  considering  all  site  specific  possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time; 

6. The  person  authorised  shall  comply  with  the  provisions  outlined  in  the  Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”. 

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility. 

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules. 

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment,  Forest  and Climate  Change or Central  Pollution  Control Board from
time to time. 

Specific Conditions: 
10.The  industry  shall  not  store  hazardous  waste  for  more  than  90  days  as  per  the

Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
2016. 

11.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback basis. 

12.The  industry  shall  maintain  7  copy  manifest  system  for  transportation  of  waste
generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card. 

13.The industry shall maintain proper records for Hazardous and Other Wastes stated in
Authorisation  in  Form-3  i.e.,  quantity  of  Incinerable  waste,  land  disposal  waste,
recyclable waste  etc.,  and file  annual  returns in Form-4 as per Rule 20 (2) of the
Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
2016. 

14.Annual return shall be filed by June 30th for the period ensuring 31st March of the
year. 

B SREEDHAR IAS, MS(BS), O/o MEMBER SECRETARY-APPCB
To
M/s. Andhra Paper Limited 
(Formerly International Paper APPM Limited), Unit: Rajahmundry, 
Sriramnagar, Rajamahendravaram, East Godavari District
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Sub: 
i1ii 	Q 

r3JuL 'Jèf:- 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
Phone: 040-23887500 
Fax: 040- 23815631 
Grams : Kalusya Nivarana 
Website :'ww.appch.apmic.ii 

PARYAVARAN BHAVAN, A-3, INDUSTRIAL ESTATE, 
SANATHNAGAR, HYDERABAD - 500 018. 

 

Reqd. Post With Ack Due 

Order No. 617/APPCB/TF-HO/205- 

CLOSURE ORDER 

Dt. 10.07.2015 

 

    

APPCB - M/s. The International Paper APPM Limited, Rajahmundry, East 
Godavari District - Non-compliance of Board directions and standards - 
Hearing held - CLOSURE ORDER - Reg. 

Cider NO.61 7/PCBITF-H0!2015-1 924, Dt.22.06.2015. 
2. Order No.617/PCB/TF-HO/2015-1 962, Dt.26.06.2015. 
3. CFO Order No.APPCBIVSP/RJY/361/CFO/H012010-06, Dt. 10.10.2014. 
4. Inspection of the industry by Board Officials on 18.06.2015. 
5. Task Force CQmmittee hearing held on 08.07.2015. 

*** 

WHEREAS you are operating the Pulp & Paper industry in the name & style of M/s. The 
International Paper APPM Limited Rajahmundry, East Godavari District. 

WHEREAS vide reference 1"  & 2nd cited, the Board issued certain directions to your 
industry to comply with certain time stipulation. 

WHEREAS vide reference 3'd cited, the Board issued Consent for Operation and 
Hazardous Waste Authorisation to your industry to manufacture of Paper - 593 TPD (using in 
house of pulp-421 TPD, imported pulp-56 TPD and 79 TPD is sold in the market), Pulp - 500 
TPD (79 TPD excess pulp to market), Captive Power - 46 MW and Paper Sheets (A4 sheets) - 
267 TPD duly stipulating necessary standards& conditions, which lapsed on 30.06.2015. 

WHEREAS vide reference 	cited, the Board officials inspected the industry on 
18.06.2015 and observed the industry is not complying with the Board directions, standards 
and has not taken adequate measures for controlling the smell nuisance in and around 
industry premises and causing air pollution problems to the residents of Rajahmundry 
Municipal Corporation. 

WHEREAS hearing was conducted by the Task Force Committee of A.P. Pollution 
Control Board on 08.07.2015. The representatives of the industry attended the hearing. The 
Committee noted that the industry is not meeting the stipulated discharge standards and 
discharging the partially treated effluents into Thurpulanka unlined lagoons thereby 
causing ground water and surface water pollution in the surrounding area. The industry 
has not taken adequate measures for controlling the smell nuisance in and around 
industry premises and causing air pollution problems to the residents of Rajahmundry 
Municipal Corporation. The committee expressed concern about the persistent 
smell/odour from the industry The Committee questioned the industry about the 
violations and non-compliance of earlier directions which is causing pollution problems 
in the surrounding areas. The industry was also informed about several complaints 
against the industry regu!arly received by the Board. 

The representative of the industry informed that they will hutdown the pulping 
activity from 10.07.2015 and manufacturing activity will shutdown w.e.f 12.07.2015 
except the utilities like water treatment plant, boiler, effluent treatment plants, turbines 
etc., as committed during the Task Force Committee Meeting. They further informed 
that annual outage activities which comprises of several maintenance activities which 
requires washing and cleaning there by generating effluents of lower concentration and 
quantum i.e., an average treated discharge of 046 MGD to Thurpu.lanka. 
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The committee after detailed discussion, recommended to issue CLOSURE 
ORDER to the industry keeping in view of the ensuing Godavari Pushkarams 2015 and 
to maintain pollution free atmosphere to the pilgrims attending. 

The Board hereby directs to issue CLOSURE ORDER w.e.f from 10.07.2015 till 
the industry submits the following details: 

1. Action plan for recycling of treated effluent instead of discharging into 
lagoons in Thurupulanka (or) dis7charging the treated effluent into sea as 
an alternative discharge point nstead if Thurupulanka which is down 
stream of Rajahmundry drinking water source to avoid any contamination 
in the Municipal drinking water source. 

2. The industry shall workout an alternative method and discharge the 0.6 
MGD treated effluents within their land for gardening and in no case shall 
discharge any treated effluents into the river (or) Thurpulanka. 

3. The industry shall submit action plan with time frame for reducing odour 
nuisance along with the requisite control systems and their installation. 

4. The industry shall also discuss with the concerned local authorities for 
laying the pipeline and take necessary permissions for disposal of the 
treated effluent in the down stream of the Rajahmundry town. 

The above mentioned directions shall be implemented by the industry, failing which legal 
action would be initiated against the industry under Sec.31 (A) of the Air (Prevention and 
Control of Pollution) Amendment Act, 1987 and under Sec.33 (A) of Water (Prevention and 
Control of Pollution) Amendment Act, 1988 directing closure order to the industry in the 
interest public health and Environment without f.Irther notice I hearing and forfeiture of bank 
guarantee. 

This Order comes into effect from today i.e., 10.07.2015. 

Sd!- 
MEMBER SECRETARY 

To 

M/s. The Andhra Pradesh Paper Mills Limited, 
(M/s. International Paper) 
Rajahmundry, 
East Godavari District 
Pin Code: 533015, 

Copy to: 

1. the District Collector & Magistrate, East Godavari District, for information. 
2. The Municipal Commissioner, Rajahmundry Municipal Corporation, East Godavari 

District for information. 
3. The Joint Chief Environmental Enginee, A.P. Pollution Control Board, Zonal Office, 

Vi - hapatnam ior informaliori and necessary action. 

4. he Environmental Engineer, A.P. Polluticn Control Board, Regional Office, Kakinada for 
information. 

IIT.C.F.B.O. II 

SENIOR ENVIRONMENTAL ENGINEER 
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Ref:-. 

ANDHRA PRADESH POLLUTION CONTROL BOARD 

PARYAVARAN BHAVAN, A3, INDUSTRIALESTATE, 
SANATHNAGAR, HYDEABAD - 506018. 

Phone: 040-23887500 
Fax: 040- 2381563 1 
Grams: Kaiusya Nivarana 
Website :www.appcb.ap.nic.in 

Read; Post With Ack Due 

Order No. 617/APPCB/TF-HO/2015- % 

REVOCATION OF CLOSURE ORDER 

[Sub:-  APPCB - M/s The International Paper APPM Limited, Rajahmundry, East 
Godavari District —industry reqUested for  revocation of the closure order - 
Revocation of Closure Order— Issued - Reg. 

I 	Order NoM17/PCB/TFHQ/2Oi51 924, Dt.22.06;201 5, 
2 	Order No 617/PCB/TF-HO/2015-1 962, Dt 26 06 2015 
3 CFO Order NoAPPCBNSP/RJY/361/CFO/HO/2010-06, Dt 10102014 
4 Legal hearing held at Board Office on 08 07 2015 
5 Order No 617/APPCB/TF-HO/2015-2261, dt 1007 2015 
6 	Industry's representation vide letter dt 14 07 2015 & 20.07"2015.  
7. lndustrys representation vide: Ir. dt.24.0720t5, 

WHEREASyou are operating the Pulp & Paper Industry in the nâihé& style of M/s. The 
International Paper APPM Limited, Rajahmundrj, East Godavari District 

WHEREAS: vide reference i & 2 cit'd, the Board issued certain directions to your 
industry to comply within certain time stipulation 

WHEREAS. de reference 31d  cited, the Board issued Consent for Operation and 
Hazardous Waste Authorisation to your industry to manufacture of Paper - 593 TPD (using in 
house of pulp-421 TPD, imported pulp-56 TPD and 79 TPD is sold in the market), Pulp - 500 
TPD (79 TPD excess pulp to market), Captive Power - 46 MW and Paper Sheets (A4 sheets) - 
267 TPD duly stipulating necessary standards & conditions, which lapsed on 30 06 2015 

WHEREAS the Board offiOials..inspected The industry on 1.8;06.2015 and. observed the 
industry is not complying with the Board directions, standards and has not taken adequate 
measures for controlling the smell nuisance in and around industry premises and causing air 
pollution problems to.the residents of Rajahmundry: Municipal. Corporation. 

WHEREAS vide reference 0 cited, legal hearing was conducted on 08.07.2015 

WHEREAS vide reference 5th  cited, the.Board issued cJosure order to your industry for 
non-compliance of Board directions and standrds 

WHEREAS vide reference 60  • 7th cited, the: industry requested to the Board for 
revocation of closure order as they have assured to take certain steps regarding discharge of 
effluents into Turpulanka and control of odour.  

After careful consideration of material facts of the case the Board hereby issues 
revocation of closure order and to comply the following directions: 

1. 	The industry shall undertake study of alternate •:dischàrge option perfectly into, sea 
directly and feasibility by 31..12.2015%, The industry shall furnish lease agreement for 
renewal of Turpulanka and sand shoals ihe river Godavari till the alternate 
discharge istaken up. 

2 	Based on above study report comprehensive action plan shall be submitted within 
four months Of completion of study. 

3. 	The above study report shall incorporatethe: following issues: 

• Explore feasibility of drains closer to the mill which are already discharging in to 
the Sea. 	 . 

f1\(\ ti.. (• 

Dt. 27.0 .2015 
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41  

• Join the scheme if. APIIC I other government body lays out dedicated effluent 
conveyance to sea 

• Work with other industries / Municipal, corporation for a pipe li. up to dedicated 
drain I discharge post: drinking water intake point of RMC 

• Work with NEERI in upgrading the Turpulanka sand, shoals I lagoons for further 
polishing 

4. Regarding odour: problem-the foul condensate collection and treatment shall be 
commissioned by August'2015. 

The above mentioned directions, shall be implemented by the industry, failing which legal 
action would be initiated against' the. Industry under Sec31.:(A) of the Air (Prevention and 
Control of Pollution) Amendment Act 1987 and under Sac 33 (A) of Water (Prevention and 
Control of Pollution) Amendment Act, 1988 directing closure order to the industry in the interest 
public health and Environment without further notice I hearing and forfeiture of bank guarantee 

This Order comes into effect ,from today i.e., 27.37.2015. 

Sd!- 
MEMBER. SECRETARY 

To 

M/s.The International Paper APPM Limited, 
Rajah mu nd ry, 
East Godavari District 
Pin Code: 533015', 

Copy to: 

1. The District Collector & Magistrate, East Godavari District, for information 
2 The Municipal Commissioner, Rajahmuridry, Municipal Corporation, East Godavari 

District for information 
3 The Joint Chief Environmental Engineer, A P Pollution Control Board Zonal Office, 

Visakhapatnam for information and necessary action. 
4 

	

	The Environmental Engineer, A P Pollution Co trol Board, Regional Office, Kakinada for 
information and necessarylaction. 

I/T.C.F.B.O. U 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
UI-I-Il 
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Dr. YSR Paryavaran Bhavan, APIIC Colony Road, 
Gurunanak Colony, Autonagar, Vijayawada- 520007

Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/

Order No. 617/APPCB/HO/ECS/KKD/2019-                         Date: 15/03/2024.
 

DIRECTIONS
 

Sub:APPCB – HO - ECS – M/s. Andhra Paper Limited, Sriramnagar, Rajamahendravaram,
East Godavari District - Complaints on water & air pollution problems from your industry
– Non-compliance to CTO conditions and prescribed discharge standards – Monitoring
(TF) Committee Meeting held on 26.02.2024 – Directions – Issued – Reg. 
 

Ref: 1. The industry obtained EC on 31.01.2005. 
2. CTO & HWA order dt. 03.07.2023 valid upto 30.06.2028 
3. The Board officials inspected the industry on 07.12.2022. 
4. External Advisory Committee (Task Force) meeting held on 13.01.2023. 
5. SCN No . 617/APPCB/ERM/TF/KKD/2023- Date: 30.01.2023. 
6. Monitoring (TF) Committee meeting held on 26.02.2024. 

* * *
WHEREAS you are operating an integrated a wood-based Pulp, Paper and Co generation
plant in the name and style of M/s Andhra Paper Limited located at Rajamahendravaram,
East Godavari District, Andhra Pradesh. 
 
WHEREAS the Board issued renewal of Consent  to Operate (CTO) & Hazardous Waste
Authorization (HWA) dt. 03.07.2023 to your industry for period up to 30.06.2028 to produce
Paper - 2,07,550 TPA; Pulp - 2,00,000 TPA; Captive Power - 46 MW and Paper sheets (A4
Sheeter) – 267 TPD.
 
WHEREAS the Board officials  inspected the industry and sand shoals  of  Turpulanka on
07.12.2022 and reported non-compliance to consent conditions and Board directions.
 
WHEREAS the  Board  reviewed  the  non-compliance  of  your  industry  during  EAC  (TF)
meeting held  on 13.01.2023 and issued show cause notice  dt.  30.01.2023 (vide ref.  5th

cited).
 
WHEREAS  the Hon’ble  NGT (SZ),  Chennai  registered O.A No.  33 of  2023 (SZ)  on the
allegations of Sri N. Rajasekhar and Sri M. Pushparaju, Kotilingalapeta, EG District against
M/s. Andhra Paper Limited, Sriramnagar, Rajamahendravaram , East Godavari District.
 
WHEREAS CPCB officials inspected your industry in compliance to the Hon’ble NGT order
dt. 12.04.2023 in O.A No. 33 of 2023 (SZ) during 15th – 17th May, 2023 and filed report
before the Hon’ble NGT. The main observations and recommendations of the CPCB are as
follows – 

 
a. The annual raw material consumption data and production data of pulp, paper and A4

Sheets and operation  of  captive power  plant  during the Financial  Years 2020-21,
2021-22  and  2022-23  shows  that  the  Industry  is  operated  within  the  consented
capacity. 

b. Approximately 32,405 KLD of water from River Godavari is utilized in the process
section and 27,532 KLD of effluent is generated, complying the EC and Consent to
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Operate conditions. Average water consumed per ton of paper produced is 55 KL and
it is complying the permitted quantity of 75 KL per ton of paper in EC conditions. 

c. Effluent  Treatment  Plant  of  capacity  45,000  KLD  consisting  of  primary  clarifiers,
aeration tanks, secondary clarifiers and tertiary clarifiers is installed for treatment of
effluent through activated sludge process. The capacity of the ETP is adequate for
treating 27,532 KLD of effluent generated from process. During the inspection, the
ETP was in operation. 

d. The treated effluent samples were collected from the outlet of the ETP and inlet of the
Lagoons at Turupulanka island. The results of the samples analyzed shows that pH,
BOD, COD, TSS, AoX and oil and grease are within the limits of effluent discharge
standards 

e. Electro  Static  Precipitator  along  with  stack  are  provided  at  Rotary  Lime Kilns  -1,
Rotary Lime Kilns -2, recovery boiler and coal fired boiler for control of particulate
matter  emissions.  Source  monitoring  results  shows  that  particulate  matter
concentrations at Rotary Lime Kilns -1 and Rotary Lime Kilns -2 are 45.2 mg/Nm3
and  32.8  mg/Nm3  and  are  within  the  limits  of  source  emission  standards  for
particulate matter i.e., 50 mg/Nm3. 

f. Particulate matter concentrations at recovery boiler is 84 mg/Nm3 and coal fired boiler
is 164 mg/Nm3 and exceeding the limits of source emission standards for particulate
matter i,e., 50 mg/Nm3. 

g. Hydrogen Sulphide concentration at Rotary Lime Kilns -1 and Rotary Lime Kilns -2
are 1206 mg/Nm3 and 1033 mg/Nm3 and exceeding the limits of source emission
standards for Hydrogen Sulphide i.e. 10 mg/Nm3. 

h. The OCEMS for monitoring of Particulate matter are installed at stacks connected to
Rotary Lime Kilns -1, Rotary Lime Kilns -2, recovery boiler and coal fired boiler. Data
are connected to the APPCB and CPCB portals.  The analysis of OCEMS data of
May, 2023 shows that the industry is exceeding emission standards. 

i. Comparison of concentration of particulate matter emissions recorded during manual
monitoring and corresponding OCEMS data shows that OCEMS data recorded are 2
to 4.5 times less than the actual concentration of Particulate matter and actual values
are not recorded. 

j. For control of fugitive emissions, closed conveyers and water sprinklers are provided
at coal storage yard; closed conveyers, suction ducts and cyclones are provided to
wood  chipping  yard;  and  lime  dust  extraction  system,  bag  filters  are  provided  at
Rotary Lime Kilns. 

k. The hazardous and non-hazardous waste generated are segregated and stored in the
designated  locations  with  proper  labelling  and  platforms  and  disposed  through
authorized  dealers.  Waste  such  as  ETP  sludge,  used  lubricated  oil,  spend  ion
exchange resign, contaminated cotton/cleaning material were disposed in the boilers
along with the fuel complying the consent conditions. The samples of river water were
collected from River Godavari at upstream and downstream of locations of lagoons at
Turupralanka island. The concentration of pH, BOD and Dissolved Oxygen in river
water samples shows that the river water is complying with the Water Quality Criteria
of Class of Water ‘A’ with designated best use for “Drinking Water Source without
conventional treatment but after disinfection”. 

l. The industry is complying with the conditions of Environmental Clearance and 
Consent conditions except for the following: 

i. The lease agreement of discharge of treated effluent to lagoons at Turuplanka
island was expired in 1999 and yet to be renewed. 

ii. The Industry is exceeding the source emission standards for Particulate matter
at recovery boiler and coal fired boiler. 

iii. The  industry  is  exceeding  the  source  emission  standards  for  Hydrogen
Sulphide at Rotary Lime Kiln- 1 and Rotary Lime Kiln -2. 

iv. OCEMS installed  for  monitoring emissions are not  calibrated and operated
properly as particulate matter emissions data recorded in OCEMS are 2 to 4.5
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times less than the actual concentration of Particulate matter emissions. 
v. As per the consent conditions, temperature of the effluent shall be below 35°C

prior to the inlet of the ETP. To reduce the temperature of the effluent from 45-
48°C,  the  effluent  is  circulated  through  cooling  tower  prior  to  microbial
treatment.  As per the records,  the temperature at  the outlet  of  the cooling
tower is 40-45°C. During the inspection it was observed that the Industry is in
the process of renovating the cooling tower to increase the surface area to
reduce the effluent temperature to less than 35°C. 

vi. Compared to 33% of the required area to be develop as greenbelt as per the
consent conditions, 32.8% of the total land area of the industry is developed
as greenbelt. 

vii.The Industry  has  to  install  four  Continuous  Ambient  Air  Quality  Monitoring
Stations  as  per  consent  conditions.  The  Industry  has  installed  only  two
CAAQM Stations and out of two stations, one station is in operation. 

 
               CPCB Recommendations: 
 

The industry may be directed to implement the following: 
 

i. To  renew the  lease  agreement  for  discharge  of  treated  effluent  to
lagoons at Turupulanka. 

ii. To augment air  pollution control  devices at recovery boiler  and coal
fired boiler to control particulate matter emissions. 

iii. To  implement  measures  to  control  Hydrogen  Sulphide  emissions  at
Rotary Lime Kilns -1 and Rotary Lime Kilns -2 and comply with the
source emission standards. 

iv. To  calibrate  and  operate  the  OCEMS  installed  for  monitoring
particulate  matter  emissions,  properly  and  record  the  actual
concentrations. 

v. To reduce the temperature of the effluent to less than 35°C prior to
microbial treatment. 

vi. To develop greenbelt in 33% of the total land area of the Industry to
mitigate effects of fugitive emissions. 

vii.To install  two Continuous Ambient Air  Quality Monitoring Stations in
addition to the existing two CAAQM Stations and ensure operation of
all the four CAAQM Stations. 

 
WHEREAS  the Hon’ble NGT vide order dt. 01.12.2023 in O.A No. 33 of 2023 (SZ) directed
the APPCB to file the report.
 
WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board on 26.02.2024.  The representatives of the industry attended
the  meeting  and  informed  that  they  have  applied  to  Government  for  renewal  the  lease
agreement  for  discharge  of  treated  effluents  into  Turpulanka  sand  shallows  of  River
Godavari. Further informed that upgradation of ETP with jet aerators in aeration tank; dust
extraction system in chipper house;  water sprinklers at coal yard and renovation of ESP
fields in recovery boiler are under progress. Also informed that cooling tower to ETP; oxygen
injection line into Aeration Tank-1; water conservation and water sprinklers at coal yard &
lime  kiln  area  are  under  progress  and  submitted  time  bound  action  plan  vide  letter
dt.26.02.2024. The EE, RO, Kakinada attended the meeting through VC and informed that
the  officials  of  CPCB,  Chennai  inspected  the  unit  during  May,  2023  in  connection  with
Hon’ble  NGT order  date.12.04.2023 in  O.A.No.  33/2023 (SZ)  and observed certain  non-
compliance/  recommendations.  Further  informed  that  the  industry  is  discharging  the
wastewater generated at  their  unit  into Turpulanka sand shallows of  river  Godavari  after
treatment, without obtaining lease renewal from GoAP since 1999. The Board is monitoring
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the outlet of ETP and treated wastewater discharges into Turpulanka sand shallows every
month.  The  industry  exceeded  prescribed  emission  standards  at  point  sources  i.e.  PM
concentration in stack emissions from coal boiler & recovery boiler; and H2S concentration in

the stack emissions from Rotary Kiln -1 & 2.
 
After detailed review, the Committee recommended  to issue the specific directions to  M/s.
Andhra Paper Limited, Sriramnagar, Rajamahendravaram.  Accordingly,  the Board hereby
issues the following directions to your industry under Sec.33(A) of the Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.31(A) of Air (Prevention & Control of Pollution)
Act, 1981 and amendments thereof -
 

1. The lease agreement of discharge of treated effluent to lagoons at Turuplanka
island  was  expired  in  1999  and  yet  to  be  renewed.  The  industry  shall
immediately  renew the  lease  agreement  for  discharge  of  treated  effluent  to
lagoons at Turupulanka sand shallows of River Godavari. 

2. The  industry  shall  immediately  stop  discharging  the  treated  or  untreated
wastewater into the Turpulanka sand shallows of River Godavari for a period of
one month until 25th March, 2024. 

3. The  industry  shall  expedite  installation  of  Jet  aerators  in  aeration  tank  by
replacing diffuser membrane system by 30.04.2024. 

4. The industry shall upgrade & maintain the cooling tower of the ETP to ensure
temperature of the wastewater to less than 350C at inlet of ETP.  

5. The industry shall implement latest techniques to improve water conservation
and to reduce freshwater consumption to best possible extent. The progress
shall be reported periodically. 

6. The industry shall complete installation of VFD for aeration tank inlet pumps to
maintain consistent flow by 30.07.2024. 

7. The industry shall expedite plan of action for alternate disposal mode of treated
wastewater  along with treated sullage of  Rajamahendravaram.  The progress
shall be reported every month to District Administration and to the Board. 

8. The industry shall expeditiously complete replacement of analyzers in the 2nd

AAQM station for PM10, PM2.5, SO2, NOX and VOC analyzer by 30.04.2024.  

9. The industry shall regularly operate the water sprinklers at coal yard and lime
kiln  area  for  suppression /  containment  of  fugitive  emissions.  The  industry
shall  provide  flow  meter  with  totalizer  to  quantify  the  water  consumed  for
operation  of  the  sprinklers  and  the  records  shall  be  kept  accessible  to
inspecting officials. 

10.The industry shall immediately augment air pollution control devices at coal
fired  boiler  by  31.03.2024  and  Recovery  boiler  by  30.04.2024  to  control
pollutants  emissions  and  ensure  compliance  to  the  prescribed  emissions
standards. 

11.The industry shall  operate the dust extraction system effectively in chipper
house for suppression/containment of fugitive dust emissions. 

12.The industry shall expedite installation of additional 2 No. AAQM Stations by
30.05.2024 at representative locations in consultation with RO, Kakinada.  

13.The  industry  shall  complete  reliability  studies  on  the  NCG  collection  and
treatment system by 31.03.2024.  

14.The industry shall complete installation of H2S online stack analyzers to rotary

kiln – 1 & 2 and connectivity with website of APPCB & CPCB by 30.04.2024 for
continuous display of the monitoring values in the online portal. 

15.The industry shall  undertake periodical study by an reputed organization to
identify  the  dispersion  pattern  of  odours  substances  in  the  core  zone  and
possible impacts in the surroundings of the industry; to furnish short & long
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term plans to implement requite containment measures to mitigate any odour
nuisance in the surroundings. The study findings and implementation plan of
action to alleviate odour nuisance in the surroundings shall be furnished to the
Board within 3 months. 

16.The industry to implement measures to control Hydrogen Sulphide emissions
at Rotary Lime Kilns -1 & 2 to achieve compliance of H2S concentration less

than 10 mg/Nm3 within a month and other prescribed standards from the stack
emissions of the rotary kilns. 

17.OCEMS installed for  monitoring  emissions are not  calibrated  and operated
properly as particulate matter emissions data recorded in OCEMS are 2 to 4.5
times less than the actual concentration of Particulate matter emissions. The
industry shall immediately rectify the above and shall furnish plan of action to
prevent  such  reoccurrences;  to  calibrate  and  operate  the  OCEMS  for
monitoring  particulate  matter  emissions  properly  and  record  the  actual
concentrations. 

18.The  industry  shall  ensure  compliance  to  the  CPCB  guidelines  dated.
05.02.2014, 02.03.2015 and further notification issued for periodical calibration
of online pollution monitoring systems from time to time. 

19.The industry  shall  complete  construction  of  shed of  adequate  capacity  for
storage of ETP sludge with elevated platform, leachate collection and dedicated
pumps  to  convey  the  collected  leachate  to  ETP  by  30.06.2024.  Adequate
facilities shall be provided to prevent contamination of run-off. 

20.The  industry  shall  expedite  greenbelt  development  in  the  balance  area  to
achieve 33% of total project site. 

21.The  industry  shall  furnish  implementation  progress  of  the  lapses/
recommendations of the CPCB. 

22.The industry shall abide by the directions issued by the Hon’ble NGT in O.A.
No. 33 of 2023 (SZ) 

23.The industry shall ensure that there shall not be any pollution problems in the
surroundings. 

 
The implementation  progress of  the above directions shall  be reported to RO, Kakinada
regularly.
 
You are hereby directed to note that, should you violate any one of the directions mentioned
above, action will be initiated under Sec.41(2) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
Act,  1987  without  any  further  notice,  in  the  interest  of  safe  guarding  Public  Health  and
Environment.
 
This Order comes into effect from today i.e.,15/03/2024.
 

 B Sreedhar Ias
MEMBER SECRETARY 

 
To
The Occupier, 
M/s. Andhra Paper Limited, 
Sriramnagar, 
Rajamahendravaram.
 
Copy to:
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1. The  Joint  Chief  Environmental  Engineer,  Zonal  Office,  Visakhapatnam for
information. 

2. The  Environmental  Engineer,  Regional  Office,  Kakinada  for  information  and
necessary  action.  He  is  directed  to  periodically  monitor  the  industry  on
implementation progress of the above directions and to furnish report. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Dr. YSR Paryavaran Bhavan, APIIC Colony Road, 

Gurunanak Colony, Autonagar, Vijayawada- 520007
Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/  

Memo No. 617/APPCB/HO/ECS/KKD/2019-           Date:  15/03/2024  .  
 
Sub:APPCB  –  HO  -  ECS  -  M/s.  Andhra  Paper  Limited,  Sriramnagar,

Rajamahendravaram, East  Godavari  District  -  Complaints  on  Water  &  Air  pollution
problems  from  your  industry  –  Non-compliance  to  CTO  conditions  and  prescribed
discharge  standards  –  Monitoring  (TF)  Committee  Meeting  held  on  26.02.2024  -
Minutes communicated - Reg.
 

Ref: 1. CTO&HWA order dt. 03.07.2023, valid upto 30.06.2028. 
2. Monitoring (TF) Committee meeting held on 26.02.2024. 
 

* * *
The  Board  reviewed  the  non-compliance  of  M/s  Andhra  Paper  Limited,  Sriramnagar,
Rajamahendravaram, East Godavari District during the Monotoring (TF) Committee Meeting
held on 26.02.2024.  After detailed review, the committee recommended to issue directions
to the industry.  Further the EE, RO, Kakinada is directed to undertake the following - 
 

1. To inspect the industry to immediately stop discharging of treated/untreated effluents
into Turupulankasand shallows of river Godavari, till 25thMarch, 2024. 

2. To undertake weekly monitoring of the water quality of river Godavari in the influential
zone at upstream and downstream of the Turupulankasand shallows till end of March,
2024 to analyze all the core and critical parameters. 

3. To  inspect  the  industry  to  monitor  the  implementation  progress  of  the  CPCB
recommendations and directions issued by the Board. 

4. To undertake periodical monitoring on improvement in air quality and water quality
after  implementation  of  the  action  plan  furnished  by  the  industry  vide  letter
dt.26.02.2024 (copy enclosed). 

5. To co-ordinate  with  District  Administration  to expedite  plan  of  action  for  alternate
disposal  mode  of  treated  wastewater  along  with  treated  sullage  of
Rajamahendravaram and the progress periodically. 

 
In view of the above, the EE, RO, Kakinada is directed to periodically monitoring the industry
on implement progress of the directions issued to the industry and to furnish report on the
above. 

 B Sreedhar Ias
MEMBER SECRETARY 

To
The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Kakinada.
 
Copy to:
The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information.
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Annexure - XII
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	Description of Chimney
	*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are dismantled.
	 
	iii) HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]
	*It is reported that the boilers of capacity 2x 33 TPH & 2 x 27 TPH coal fired boilers are dismantled.
	This Order comes into effect from today i.e.,15/03/2024.
	MEMBER SECRETARY
	 
	To
	M/s. Andhra Paper Limited,
	Sriramnagar,
	Rajamahendravaram.
	MEMBER SECRETARY
	To

